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(iv) Statement No. XIV—Eleventh

Session, 1955.

[See Appendix XX, Annexure Nos.

25 to 28 for (i) to (iv).]

Mr. CHAIRMAN: Budget discus-
gion to be resumed. Mr. Shiva Rao.

THE BUDGET (GENERAL), 1958-89
—GENERAL  DISCUSSION—contd.

Ser1 B. SHIVA RAO (Mysore): Mr.
Chairman, the budget speech of the
hon. Prime Minister in his capacity
as the custodian of the finances of the
eountry for the time being and the
economic survey prepared by the
Ministry of Finance and circulated
with the other papers, between them,
they give a fairly clear and compre-
hensive picture of the economic con-
ditions in the country.

The Economic Survey is a brief and
business-like document which con-
tains a realistic assessment of the
forces that are at work. I would
invite the attention of the House to
one conclusion which has been drawn
in this survey and it is that despite
the slight improvement in the situa-
tion in recent months, “the economic
situation is basically one in which
there is a continuous pull, on balance,
in the direction of inflation.” Then
this document goes on to refer to the
adjustments which would become
inevitable in the Second Five Year
Plan. It frankly admits that the
“costs estimates for some of the pro-
jects in the Plan have gone up; in a
few cases the initial financial provi-
sions in the Plan were admittedly on
the low side.” And it goes on to add:

“The experience of the last two
years has shown that the impact of
the Plan on the balance of pay-
ment was under-assessed when the
Plan was formulated.”

Later, in the course of this pamphlet,
a reference is made to the memoran-
dum which is believed to be under
preparation by the Planning Commis-~
sion with regard to the manner in
which those adjustments should take
place. I hope, Sir, that that memo-
randum when it is completed, will be-
supplied to Members of Parliament
so that we may have both time and
opportunity to discuss the proposals
made by the Planning Commission
before flnal decisions are taken by
the Government.

Taking this eeonomic survey as a
whole, I am bound to say this, that
this document does not give us any
rogy picture of Government's effort
to secure public loans and to stimu-
late small savings in the last two
years. The figures are interesting.
Against Rs. 280 crores which were
expected in these two years as loans,
only Rs. 213 crores were realised.
And so far as small savings are con-.
cerned, they brought only Rs. 130
crores in the same period which is a
drop of Rs. 80 crores from the target
for the two years in the Plan. One:
cannot read with any satisfaction the
suggestion that some items in the
fleld of social services may have to
suffer from lack of funds during the
plan period. More resources are-
wanted both internally and external-
ly and this is described as the crucial
task for the coming year, and indeed:
for the rest of the plan period.

Now, turning to the Budget, it
makes an appeal to the country ‘“to
produce more, to export more and
to save more.” May I in all =arnest-
ness add that the Government should
itself make a serious effort to spend
less, because the situation today, on
the Government’s own showing—I
think it comes out more clearly in
the Economic Survey than in the
Budget—is such that it calls for the
utmost care and vigilance in regard'
to expenditure.

There is no new tax suggested
apart from the gifts-tax. The obvious
inference is that new taxes are
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beyond the capacity of the country to
bear at present. We have resorted
to some extent, to deficit financing
even in this year. There is an
uncovered deficit of Rs. 27 crores
which is not a goot thing in view of
the warnings held out by the Econo-
mic Survey to which I have already
made a reference. And this un-
covered deficit will be an additional
pull in the direction of inflation.
But as one reads the Budget and the
estimates for the coming year, I for
one have a cerfain amount of uneasi-
pess as to  whether the uncovered
deficit would remain at Rs. 27 crores
twelve months hence. Let me refer
only to one item of expenditure,
because it .is the biggest, namely
Defence. The defence expenditure
was estimated at Rs. 252 crores in
the Budget for this year. But in the
actuals there has been an excess
expenditure of Rs. 14 crores. From
Rs, 252 crores it hag gone on to
Ry, 266 crores. The estimate for the
eoming financial year is Rs. 278
erores. Sir, I will be agreeably sur-
prised if at this time next year, the
Finance Minister at that time is in a
position to say that he has not
exceeded the estimates for the coming
year. Maintenance and repairs are a
very heavy item of expenditure and
I have a fear that we shall go well
beyond the sum of Rs. 278 crores in
the next twelve months. I do ask
the Government in view of the danger
of inflation which is accepted by the
Government itself and in view also
of the implied threat to social ser-
vices about which there is a clear
warning in the Economic  Survey,
whether it would not be possible even
at this state for the Government to
revise its defence estimates and so
re-phase its programme of purchases
of equipment from abroad as to effect
substantial savings. Sir, if we only
reduce our arms, it would make a
much better impression on the Powers
to whom we address appeals for dis-
armament, Apart from this, there is
an urgent need according to the bud-
get statement, for “plugging the
Joop-holee In taxation.” How much
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we lose through evasion of income-tax
is anybody’s guess.

12 Noon.

Estimates of evasion have ranged
from 15 to 20 crores on the low side,
to over a hundred crores a year.
But, whatever be the amounts that
we lose, there is no doubt that we
lose a very great deal. It seems to
me that all our efforts should be:
concentrated on plugging these loop--
holes as the Budget describes them.
In this connection, Sir, I would like
to make a few suggestions for the
consideration of the Finance Ministry.
The time has come, it seems to me,
for a thorough re-examination of the
present structure, the procedure adop-~
ted and the division of functions
amongst the Members of the Central
Board of Revenue. We have, in the:
last few years, heaped upon the:
Central Board of Revenue, almost an
overwhelming burden in the form of’
the collection of new taxes—not only
the Customs, the Income Tax and
Excises—but also the new taxes, the
Wealth Tax, the Expenditure Tax and
now the Gifts Tax. But the organi-
sation continues to be more or less
run on the same lines as it used to
be in British times. In the Explana-
tory Memorandum which has been
supplied to us, there is very sketchy
information as to the activities of the-
Central Board of Revenue; and my
first suggestion to the Ministry is
that from the next Budget, papers
should be circulated to include a
volume giving us comprehensive an
account as possible of the activities
of the Central Board of Revenue, the
collections made, the problems that
are encountered in regard to the
collections and other relevant factors
that can be included in it. Without
much information as to the working -
of the Central Board of Revenue at
present, I can only make certain ten-
tative suggestions. I have wondered
whether the Central Board of Reve-
nue, with all the functions assigned
to it at the moment and with the
enormous task thrown upon it of
collecting, I think, over Rs. 660 crores
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a year, is adequately staffed with only
five Members on it. I offer no ans-
wer; but it certainly is a question
‘which I think deserves examination.
Secondly, with all these new taxes
introduced in these twelve months, I
‘would like to know, when someone
replies on behalf of the Finance
Minister or the Finance Minister him-
self, what training is given to the
rank and file to eguip them properly
for the collection of these taxes.
Now, we have borrowed from Sweden
the Wealth Tax. Curiosity led me
last year, after the introduction of
‘the Budget, to see how this tax is
collected in Sweden. So, I paid a
“visit to the office of the Swedish
Legation in Delhi and asked for the
Year Book., I found that in Sweden
‘they have by means of a simple but
‘very effective device been very
-successful in the collection of both
the Income Tax and the Wealth Tax.
“That device is that in Sweden, the
‘Municipal Corporations publish the
names of all the assessees and that,
T was told, has a very salutary effect.
Attempts at evasion are few and. the
Swedish Government Succeeds in
‘collecting a great deal of the Income
"Tax and the Wealth Tax. It may
secem at first sight a revolutionary
proposal to make, but I do seriously
suggest that our Finance Ministry
‘should consider whether it would not
‘be possible to make such a list of
‘all assesses. As a beginning, a start
might be made with assessees with
income of Rs. 10,000 or Rs. 12,000 a
'year and more. Those names may be
published with the income-tax slabs
in which those names appear. I think
publication will have .a very whole-
some effect, because it would rouse
public opinion and people would
begin to wondar why a wealthy busi-
nessman here or there pays so little
or why his name does not appear at
all in the list of Income-tax assessees.

I would like to make another sug-
gestion in regard to the structure of
the ' Cenirel Board of Revenue. 1
shave had a good deal to do with pro-

'
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blems of people working in the Cus-
toms side and sometimes on the
Income Tax side. I regret to say that
in the Central Board of Revenue,
these staff problems do not receive a
sympathetic and fair consideration,
not in many cases at any rate, and I
would suggest that the Central Board
of Revenue should follow the example
of the Railway Board. The Central
Board of Revenue, should have a
wholetime separate Member for staff
problems only, with no other duties
assigned to him. His main qualifica-
tion need not be a profound know-
ledge of finance; his essential qualifi-
cation should be a warm and human
understanding, easy accessibility and
a sense of fairness. He should have
no routine duties assigned to him, ro
that he may travel all over the coun-
try, visit the main centres and ascer-
tain for himself the needs and the
problems of the staff. I would alse
suggest that periodically, once or
even twice a year, as the Railway
Board does, the Central Board of
Revenue should also have a conference
with represendatives of different
branches, the Customs, the Income
Tax and the Excise, and, as the Rail-
way Minister presides over such a
conference, I would suggest the Fin-
ance Minister hereafter should do the
same and have a direct knowledge of
the problems of the staff and also
make direct contacts.

Now, Sir, I would like to pass on
to a wider issue on the same lines.
Last year, when the Appropriation
Bill was under discussion in this
House, I ventured to suggest that
the formation of Staff Committees in
the Secretariat and the appointment
of Welfare Officers would go a great
way towards solving many of the
problems with which Secretariat
workers are faced at the present
moment. Later I was informed that
such Staff Committees had been cons-
tituted, may be in some Ministries
may be in all, and also that Welfare
Officers have been appointed. But I
am sorry that very little has been
said on this subject on the floor of
the FHouse. I have seen no report,
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not even a press report on the sub-
ject; and the whole thing has been
done in such a routine and unimagi-
native fashion that the appointment
of these Staff Committees and of these
Welfare Officers seems to have made
very little difference to those who are
working in the Government of India
offices. Sir, from time to time we dis-
cuss labour-management problems in
this House. Only yesterday there
was a question on that subject. We
want to foster a spirit of partnership
in workers in industry in the private
sector. If that is good enough for the
private sector, I suggest that the
same spirit may be fostered in the
Government of India secretariat, and
I think nothing would inspire the
workers in the secretariat here,
nothing would encourage the staff
committees and the welfare officers to
put more vigour into the tasks that
have been allotted to them than if
either the Prime Minister himself or,
if he cannot find the time, the Home
Minister would call them all together
for an inaugural meeting. The wel-
fare officers are, I believe, intended
to deal mainly with the problems of

Class IV employees in the secre-
tariat. Their main problems, as far
as I can wunderstand, are housing,
medical relief, education of their
children and indebtedness

Surr BHUPESH GUPTA (West
Bengal): And service rules.

Surr B. SHIVA RAO: .and I

wish definite directives could be given
to the welfare officers $so that they
could proceed to deal with the differ-
ent problems that come to their notice.
I would also suggest, if these steps
have been taken with any serious-
ness, that the Ministry in general
overall charge of the staff committees
and the welfare officers should ask
for periodical reports from the various
committees and the welfare officers to
see what progress has been achieved,
what problems are being tackled.

Sir, now I would like to deal with
another subject in which I have taken
some interest in the House at Ques-
tion time. We have had discussions
from time to time on the material
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resources required for our major pro-
jects under the Five Year Plan. But
insufficient attention has been paid in
the House to the equally important
problem of manpower resources. To
take the biggest example, we have

now three steel plants in various
stages of construction at Bhilai,
Durgapur and Rourkela. I have

ascertained approximately what would
be the manpower requirements of the
three steel projects taken together.
And according to my information
these steel projects will require at
least 120 experienced engineers for
higher technical direction. They will
need 1200 qualified engineers. to
constitute a kind of second line. But
even more, they wili need at least
10,000 skilled workers of different
categories in the lower grades, by
which I mean foremen, assistant fore-
men, and the like, and in addition to
these 10,000 skilled workers they
will need another 7,000 semi-skilled
workers,

Sir, I believe there was a technical
personnel committee  which  was
appointed about two years ago to deal
with this general problem of man-
power for the various industries, and
I would like to have some informa-
tion as to the progress made by this
commitiee in regard to the provision
of training facilities for the very
large numbers. So far as the top
grades are concerned, for the top
engineers and the engineers in the
second grade I believe something is
being done at the moment through
the good offices of the Ford Founda-
tion. I am told a programme of
training has been drawn up for about
a thousand engineers for the Rour-
kela and Durgapur steel projects in
the United States, and I believe that
at the moment already something like
200 young men are receiving training
in that country. But I hope the
House will be informed of what is
being done in regard to the balance
of over a thousand engineers that
will be required for these projects.
So far as Durgapur is concerned, I am
told that under the Colombo Plan the
| British Government will provide train-
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ing facilities for about 300 engineers.
On this too more detailed information
will be welcome to the House. Some-
thing is also being attempted on the
same lines by Canada, Australia and
Germany, and the Soviet Government.
That, Sir, is as satisfactory as it can
be at the moment, but what I have
particularly in mind is the question
of what is being done to train the
very large number of skilled and
semi-skilled workers for these steel
plants. About 17,000 of them will be
required in the next few years. Sir,
this is a matter which needs much
foresight and a great deal of careful
organisation. I am raising this point
because, a few years ago when I had
the privilege of being the chairman
of the employment exchanges com-
mittee, a very attractive and generous
offer was made by British witnesses
on behalf of the engineering firms
and the industrial concerns of Cal-
cutta; they were quite prepared to
train in their workshops a large num.
ber of apprentices so that they could
help in the construction of various
hydro-electric schemes. I drew the
attention of the Labour Ministry and
of the Government to this particular
offer and I repeated it again when
we submitted the report of the com-
mittee. But the response of the
Government, I am afraid, was extre-
mely disappointing. For that reason
I would like to know how the require-
ments of the steel projects are going
to be met in terms of trained person-
nel. Capital goods we may be able
to acquire from abroad, but trained
personnel is a matter to which we
should devote the utmost attention
from now. In this connection I would
like to know, in regard to these train-
ing facilities which particular Minis-
try deals with them; because, in the
past, I think there has been a good
deal of confusion and misunderstand.
ing. I do not quite know whether it
is the Ministry of Labour, the Minis-
try of Education or the Ministry of
Planning or all three of them put
together, that deal with this general
problem of manpower training.

Finally, Sir, I would like to refer
to a topic which is seldom mentioned
in the House but one which, I think,
is a very deserving case, and that is
the claims of Government pensioners
to some relief in these hard times,
Not all pensioners stand in the same
category. I have had a good deal of
correspondence with one or two asso-
ciations of retired officials in different
parts of the country. I do not pro-
pose to take the time of the House to
deal with this matter in any detail,
but I would suggest to the Finance
Ministry that it should consider the
claims of retired officials for a dear-
ness allowance or some addition to
their meagre incomes with sympathy.
During the last ten years the British
House of Commons has had not less
than six pension Acts; the last one
was in 1956. And each has been an
advance on its predecessor. I do not
think the additional burden on our
exchequer will be considerable. The
Finance Minister will earn the grati-
tude of a very large number of
deserving people, if the principle of
assistance to pensioners is accepted,
and leave the details and the quan-
tum of assistance to be given to the
different categories of pensioners to
be settled after discussion with the
representative organisations of the
pensioners themselves.

Dr, P. J. THOMAS (Kerala): Mr.
Chairman, this year’s budget has been
described as a pedestrian budget by
the Finance Minister, but I think it is
rather modest because it is a continu-
ation and confirmation of last year’s
flighty and even rocketing budget.
In one year we had made large addi-
tions to our taxation especially direct
taxation, and as the Prime Minister
himself says this was of a magnitude
rarely equalled in peace-time. 'That
is to say, we have brought together
several taxes—wealth tax, expendi-
ture tax—which are imposed only in
countries which are more advanced
economically, where population is
much smaller and more compact than
in our country. And further, Mr.
Kaldor’s—who is the author of these
; ideas—idea was to reduce the burden
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of the income-tax along with adding
wealth and expenditure taxes, that is
to say, bring down the maximum rate
of income-tax to 45 per cent. This
has not been done. So, the burden
on the industry and business has been
rather heavy and naturally there have
been various difficulties. We have
seen the fall of the stock market
prices. In fact, the fall has been
about 25 per cent since 1956, and also
there was in regard to gilt~edged
securities some percentage fall. Thus
we find that there has been some
economic disturbance in the country
on account of this heavy taxation.

But I am not saying that we should
not have this taxation. We are in
need of funds in this country. We
are engaged in a very important Five
Year Plan and the resources are
needed not only for external finance
but also internal finance and, there-
fore, we have to raise taxes. In fact,
if it is merely a matter of raising
revenues we have various other ways,
less difficult, less disturbing. Unfor-
tunately, ideology stands against our
doing it. Last year we heard from a
very experienced Member of our
House about this. But, of course,
ideology still remains very strong.
So, we have to raise more unpopular
taxes. But the question is how inqui-
sitorial it is going to be? As Mr.
Rama Rao, the retired Governor of
the Reserve Bank, the other day
wrote in the “Times of India’, the real
difficulty about these direct taxes—
the wealth and expenditure taxes and
now the gift tax—is that they make
highly inquisitorial inroads into pri-
vate affairs which most people do not
like; it may even cause corruption,
and in any case, annoyance. 'That
somehow must be reduced consider-
ably, in my opinion, and steps must
be taken for that.

Now, in this year’s budget the main
addition to our taxes is the gift tax.
As a complement to the expenditure
and wealth taxes we have to support
this measure. That is to say, this is
meant to plug the loopholes which
are bound to be in the income-tax
and other taxes. But the difficulty is
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in a country like India. Evasion is
a fine art in this country. There are
here people who are much more com-
petent in evading taxes than any-
where in the world probably, and
certainly more than in Western
Europe. Therefore, even the inclusion
of this gift tax may not be able to
plug the loopholes sufficiently and
there will be a lot of evasion left.
After all it is only when people feel
that they have a duty, as citizens of

. the country, to support the State, it

is only then that people will be
willingly paying their taxes. In fact,
we know particularly in England and
in the Scandinavian countires people
smilingly pay taxes and even if some-
thing is left out they afterwards give
information to the authorities. That
is because they are people with a
public spirit which is goading them.
Unless that change comes in this
country also, large evasion is bound
to continue.

The next.item is the amendment of
the Estate Duty Act, reducing the
exemption limit from Rs. 1 lakh to
Rs. 50,000. There are reasons which
justify this. But in my opinion this
will certainly weaken the middle-class
further. After all in this couniry we
are not thinking of bringing down
everybody to a low level. We want
to build up our middle class, some-
what to the level of the middle classes
of other democratic countries, We
find a very large and growing middle
class in England, France, Germany,
all over. The biggest body of the
people are the middle class, say on
our standards, having an income of
about Rs. 500 per month to Rs. 1000.
and so on; in England, it is between
one thousand pounds to fifty-thousand
pounds a year

Suri BHUPESH GUPTA: £50,000?

Dr. P. J. THOMAS: I beg your par-
don. I mean £5,000. Our aim is more
modest, but such people we want
more and more. In this country
unfortunately we are trying to weaken
the basis of this middle class forma-
tion. I would even say a lower middle
class we must aim at. But even that

that plugging the loopholes is difficult | Wwill be weakened by these modifica-



2089 Budget (General), 1958-59— [ RAJYA SABHA ] General Discussion 2090

[Shri P. J. Thomas.]
tions. The same will be the result of
the changes in our Estate Duty. In
the Act as it was, two years was the
period during which a person would
make gifts untaxed. That is, if gifts
were made within two years of death
they were not taxed. Now, it has
become five year. A great burden is
thus imposed on those who receive
gifts. It is true that the Taxation
Enquiry Commission has recommended
it. But I think it is rather unfair to
plug the loophole in that way, because
jt will certainly affect many people,
young and old. There is one point
which makes me support it, and that
is, the whole of the revenue goes to
the States and the States do want
more revenue. In my opinion, in this
country the States need far more
revenue and a larger part of the
revenue must go to the States in
future. Decentralisation is required,
the real federal principle. I certainly
would encourage it. But how much
are the States going to get? Only
about Rs. 50 lakhs. It is a very
small amount. We can easily raise
this amount, even more by taxes,
which are less troublesome and less
burdensome.

Now, I come to a very
topic, the defence budget.
increased our defence
very much recently. It was only
Rs. 170 crores in 1951. This coming
year it is Rs. 278 crores; it was
Rs. 266 crores during the current
year. Now, this is a matter touching
the security of the country. Impor-
tant questions are involved in that,
foreign policy questions. I am not
competent to deal with those ques-
tions. ‘That is not my field at all.
But as an economist I think that such
large increases in the defence budget
are harmful to us just now because,
firstly, we have a very important
economic task, to carry out the Five
Year Plan which requires not only
internal finance but also external
finance. Secondly, we have been
purchasing stores from outside, and
that means impinging on our
scarce external resources. Thirdly,
this increase in the defence budget

difficult
We have
expenditure

does not very much help our indus-
try or employment. In England and
in most countries in Europe, nay in
the world, most of the stores are
gathered from local production and
therefore employment increases. In
fact, in America particularly and in
many other countries, one of the
major factors of employment is the
vast expenditure on armaments which
means more industries and more
employment. But in this country, so
far as we have been able to do, most
of our defence equipment has been
purchased from abroad and, therefore,
there is no increase in our employ-
ment in this country on account of
our expansion of our defence budget.
There is indeed some amount of
money spent in this country mostly
on the frontiers e.g., the North-West
and the North-East, and also probably
in Bangalore, Poona and a few other
centres. Now, this money does not go
into the pockets of the poorer people
even in smaller towns, not to speak
of the rural areas. In my opinion the
part of the Defence Budget spent in
this country has been very badly
distributed, and that also is a very
serious factor to be considered.
After all, when Government is spend-
ing any money, it means that that
money will go into some people’s
pockets. In this case the money goes
into the pockets of a very small num-
ber of our people in the country.

[Mr. DEPUTY CHAIRMAN in the Chair.}

Now, Sir, considering our present
situation, I am wondering how our
expectations in the present Budget can
be fulfilled. We have got for instance
the expectation that we can collect
from market borrowings a sum of
Rs. 145 crores. That is, of course,
gross. And there is also the expecta-
tion to collect Rs. 100 crores from the
small savings. Now, Sir, in the last
year we were able to get only Rs. 68
crores from market borrowings—a
very small figure—and hardly Rs. 60
crores may be reached out of the
budgeted Rs. 80 crores under small
savings. Now how do you then expect
such a large increase under market
borrowings and under small savings?
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Of course, we all say that more and
more money should be raised from
the market and from small savings,
but unfortunately there are various
factors working against that. Of course
we find that things are improving
now and there is more money in some
of the joint stock banks, but in spite
of our best efforts, there is this diffi-
culty to attain this higher limit. Sir,
the indirect taxation, for example, the
excise duties have certainly affected
the purses of our poorer people.
Therefore for them to save more has
become rather difficult, particularly
due to the higher prices of the goods
that they buy. So, Sir, our expecta-
tion regarding both the revenue
budget and the capital budget, to my
mind, is rather difficult to be fulfilled,
and a larger amount will have to be
raised by defictt financing.

Now, Sir, much has been said
against deficit financing; most of the
Members who spoke here today and
yesterday had been opposing deficit
financing. Personally I do not agree
with most of them because in my
opinion an under-developed country
like India cannot develop rapid'y
unless some resort is had to deficit
financing. But, there are certain very
essential conditions to be fulfilled to
make it a success.

First of all there should be a suffi-
cient quantity of cloth and goodgrains
made available in this country, and
secondly money must be used for pro-
ductive purposes. Thirdly people
must save. If you spend for the
Five Year Plan, it is all right. And
we can certainly resort to deficit
financing to a large extent, and even
to the extent which we had originally
planned, provided we have a suffi-
cient supply of consumer goods like
cloth and foodgrains. Unfortunately
we had not made sufficient preparation
for supplying foodgrains, also our
people are rather avaricious because
they want to fill their stomachs with

rice or wheat which are food-
grains difficult to raise or
multiply. That of course is the
chief reason for this d'fference

between the supply and the demand.

I am not saying that it is possible to
resort to deficit financing to any
extent, but that it can be made very
safe, provided we are particular in
carrying out two things I just men-
tioned. In my opinion, the first and
the foremost of them is the supply of
sufficient quantities of foodgrains, and
there should also be a reduction in
the demand for such foodgrains as are
difficult to grow. We can devise some
kind of a diversified diet as in parts
like Maharashtra and Gujarat, and
introduce it throughout the country.
By doing that we may be able to make

the use of deficit financing much
easier.
Equally important 1is the third

requirement that our people must save
more and more. In what way can
they do it? Paeople can certainly save
more provided their needs can be
reduced. Partly it can be done by low-
ering the prices of foodgrains, and
partly some incentive must also be
given to them to save more and more.
But we see that the prices have gone
up on account of higher levies
of excise duties. Now my suggestion
is that whenever there is an increase
in their wages and salaries, a certain
part of that increase must compulsori-
ly be put into the small savings. I
think some provision has already been
made by the amendment of the Pay-
ment of Wages Act. That certainly
ought 1o enable us to take a certain
portion of the increased wages, may-
be, bonus etc. into the small savings
arive so that their children may be
benefited by that saving. After ten
years or so they would get that money
back, and that would greatily help
their families and their children. So
from the point of view of carrying out
our Five Year Plan and also from the
point of view of looking after the
families of the employees we have
got to encourage this savings drive
by even making some provision in
our laws. I don’t think this is too
difficult a task; it is possible, provid-
ed we have got the will to do it
Certainly the families of the people
themselves will be agreeable to such
a proposal
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Then, Sir, I also disagree with some
of the remarks made by some Mem-
bers regarding the present slate of
inflation. Compared to other coun-
tries like America or England, the price
rise in the last few years in India
has been very small. And this rise
was largely due to the high price of
rice and the scarcity of rice in the
country. The price index with regard
to cereals is 98 now and when the
prices are thus falling, we cannot
speak of inflation in the country. Of
course, if you go on spending more and
more money, there will be inflation.
But every month and every year we
have got to make provision for money
being withdrawn and goods being
provided. If we can do that, we can
boldly go ahead with our programme
and we can even

Surr J. S. Bisur (Uttar Pradesh):
Is it not true that part of this lower-
ing of the index of food prices is due
to the subsidy of the Government
which purchases from foreign coun-
tries at higher rates and sells at lower
rates?

Dr. P. J. THOMAS: I agree with
the hon. Member. That is so. But
our object now must be to reduce that
subsidy and to reduce the need for it
by first of all growing more food in
the country and also by reducing the
intake of foodgrains by giving people
more and more of other foodstuffs
like millets which are very nutritious
and which have been our main diet
formerly, and also by giving people
more and more vegetables etc. In
that way we can reduce the necessity
of our people

SHr. J. S. BISHT: That will require
rationing on a vast scale.

Dr. P. J. THOMAS: Each family
must ration, each municipality must
ration and each panchayat must
ration. In my opinion, the Government
of India must tell each State “Look
here, food is primarily your duty. We
will supply you so much, and year
after year you should go on reducing
the quota by raising more food grains,
raising something else in their place”.
In that way the whole burden must

be put on the States rather than the
Government of India wasting resour-
ces like this." I have only one more
point. Considerable economy has to
be practised in the country. Extra-
vagance is going on everywhere. As
a matter of fact, I have repeatedly said
this and so many other people have
talked about it, and I do hope that
something will be done to check the
expenditure of the Ministries of the
Government of India themselves,
because there has been an increase in
staff in all directions, most unneces-
sarily in some cases. A very strong
hand must be used in curtailing this
extravagance and reducing the
expenditure on general administration.
It is possible only if we have decided
to do that. With a bold determina-
tion, certainly it is possible.

There is only one other point which
I would like to put before you. This
Budget happens to be 99th Budget of
the Government of India. Next year’s
is going to be the hundredth Budget.
In 1860, the then Government of India
invited James Wilson from the British
Treasury to become the Finance Mem-
ber, and he drew up the first budget.
S0, next year is going to be the one
hundredth anniversary of this event,
and ] do hope that the Government
and the public and Parliament also
will think over the need for some
kind of centenary celebration.

Surt ABHIMANYU RATH (Orissa-):
Would it not mean some expenditure?

Dr. P, J. THOMAS: It need not be
by the Government alone. There are
other ways of meeting the expenditure.
It need not be in the manner of the
Republic Day celebrations; it can be
done in a much humbler manner. In
my opinion, it will be a good thing
for the Government. Although our
present set-up is different, still our
Budgets are only a continuation of
those of that Government. We real-
ly feel—those who have seen so many
Budgets in the past—that an oppor-
tunity may be given to us to show
what has been done in the past and
thus give an incentive for further
improvement to the coming genera-
tions. Thank you.
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Surr BHUPESH GUPTA: May I |
make a submission? It seems that |
the protagonist of the pedestrian bud-
get has preferred to perform his duty
by proxy. Would it not be possible
to get him here to listen to the debate?

Mr. DEPUTY CHAIRMAN: There
is the Deputy Minister for Finance.

There are 35 Members who have
given their names, and obviously
everybody cannot go on speaking for
half an hour or 40 minutes.

Surt B. B. SHARMA  (Uttar Pra-
desh): Yesterday, you allowed one
hour each.

Mr. DEPUTY CHAIRMAN: There-
fore, I am restricting the time. Cong-
ress Members will have 15 to 20
minutes.

Surt AHMED SAID KHAN (Uttar
Pradesh): Sir, I  congratulate our
Prime Minister upon presenting this
Budget. The economic survey is very
lucid and very realistic. I also sym-
pathise with him for having shoulder-
ed this burden at a very short notice
under circumstances which were
rather difficult. He had lost a col-
league of his, one of the greatest lead-
ers of India, Maulana Abul Xalam
Azad. The Maulana was not only a
respected colleague of our Prime Min-
ister. but he was a far-sighted and
clear-headed statesman, a loyal and
staunch friend and a very courageous
colleague and in spite of this circums-
tance, the Prime Minister has should-
ered this burden and presented this
Budget to us. '

I would like to focus the attention
of the Government on a few points by
making certain observations. The first
thing that I wish to put before the
House is that during these years we
are having constantly adverse trade
balances. In the Budget speech the
Prime Minister has himself deplored
this, but the explanation of the Gov-
ernment is that we are importing capi-
tal goods and therefore there is this
adverse trade balance. In the state-
ment given by the Prime Minister, for
1956-57 the adverse trade balance will
be Rs. 292 crores. I would like to

place a few more figures before the
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House. In  1954-55, our imports
amounted to Rs. 311'6 crores; our
exports were for Rs. 257-54 crores,

and the adverse balance was Rs. 53°86
crores. In 1955-56, our imports were
for Rs. 427'50 crores, our exports
were Rs. 251'46 crores and the adverse
balance was Rs. 176 crores. This year’
the adverse balance has risen further
to Rs. 292 crores. This shows that
there is a progressive deterioration in
our exports and increase in our im-
ports and an increase in our adverse
balance. The Government’s explana-
tion is quite satisfactory as far as the
capital goods are concerned. But I
would like to request them to have a
statement of the imports for the last
three or four years and todivide it

between two  sections, imports
of capital goods and imports
of consumer goods, and then
to see whether our policy in the

past was very wise in issuing so many
licences for the import of consumer
goods. ] heartily support the present
policy of the Government of
controlling imports, and I am
certain that our ©people will
be  willing to tighten  their
belts for the sake of the next Five
Year Plan. In this connection, what
is more alarming is the progressive
reduction in our exports. What is
the cause of it? Is jt due to the fact
that our products are costly and can-
not compete with foreign products in

foreign  markets? I can under-
stand this only as the rea-
son. I caniot imagine any other rea-

son for it. In the same manner, we
are finding very few buyers in our
own country. Here in this House in
reply to a question, the Government
said that there is a lot of cloth lying
in the godowns of the textile mills,
and that there is no demand for it
either internally or in foreign mar-
kets. What is the cause of this? Is
it due to the fact that by our excise
duty and our fiscal policy we have
raised the price of this cloth so much
that our own people cannot buy it?
I think that this question should be
considered by the Governmgnt. Other-
wise, if this thing persists, then there
can be no hope of earning foreign ex-
change, because this is the only way.
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If we are not able to export more,
then naturally our foreign exchange
resources will dwindle., I am glad
that friendly nations have helped us
and I associate myself with our Prime
Minister in thanking them wholeheart-
edly, particularly the U.S.A. whose
share of help is larger than that of
others,

Coming to the Budget, we find that
there is an increase of Rs. 64:34 cro-
res in the Revenue Budget on expendi-
ture side this year. This increase is
explained in the Budget statement in
the first instance on account of the
defence expenditure. I know that
defence expenditure cannot be cut
down. I think it is as important, if
not more important, than the Five
Year Plans. The other item given is
that Government had to pay a very
large amount, on account of the
recommendations of the Finance Com-
mission Award, to the States. In this
connection, I would like to say a few
words. The Central Government has
been helping the States for the Five
Year Plans and they are distributing
various excise duties between the
States. In U.P, there is a little com-
plaint that they are not getting their
due share from the Centre. They
don’t know what is the criterion of
the Government of India for distribut-
ing this help to the various States.
We in U.P. think that the best and
just criterion and principle should be
the population basis because the larger
the population the larger is the neces-
sity for help that is received from the
Centre and if we examine this ques-
tion from this angle, we find that,
U.P. has not been treated fairly and

I do hope that the Finance
Minister
Suri KISHEN CHAND (Andhra

Pradeszh): 90 per cent. is on population
basis and only 10 per cent. on collec-
tion basis. So it is already fulfilled.

SHrr AHMED SAID KHAN: I hope
that it is so and I do hope that the
Finance Ministry will explain that
they are helping the States on the
population basis. This is what we

think and what it should be but when
they see the figures, they will find
that it is not so.

Coming to loans and small savings,

the Finance Ministry was warned
last year that perhaps they were
over-budgeting. That warning has

proved correct. We have been able
to raise only Rs. 68 crores as loan.
Of course Rs. 45 crores was conver-
sion but as far as the
cash payment is concerned,
we had raised only Rs. 68 crores
although we estimated Rs. 140 crores
in the last budget. In the same man-
ner, we estimated. Rs. 80 crores of
the small saving but we have been
able to get only 376 crores upto the
end of January. I don’t know but in
these two months there might have
been a few more crores. Again this
year we are estimating Rs. 145 crores
as loan and Rs. 100 crores as small
savings. 1 will respectfully submit
that we are again over-budgeting. The
mistake thdt we made last year we
are repeating. We would not be able
to get all this money out of small
savings and perhaps out of loan also.
We are often hearing in this House
as well as elsewhere that there is a
lot of evasion of income-tax. It is
being evaded and it can be remedied
by strengthening the Central Board
of Revenue. If they strength if,
and if, as suggested by my friend Shri
Shiva Rao, they publish a list of the
assessees before-hand I think the
evasion could be controlled to a very
great extent. Instead of devising new
taxations which are so irritating to
the people if they could strengthen
the C.B.R. they will be able to get
more money than what they are get-
ting at present.

Then I would like to say a few
words about the food situation. We
have always been importing a little
food even before partition—in the
neighbourhood of 16 lakh tons. In
the beginning of the First Five Year
Plan approximately our production
was about 50 million tons. It went
up to 649 lakh tons—an increase of
29 per cent. This is very creditable.
We all know that food depends on the
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vagaries of monsoons. If there is a
good monsoon there is better harvest
and if otherwise we are in difficulties
but in spite of the fact that we had
droughts in considerable parts of our
country last year the Food Depart-
ment was able to control the prices
of foodgrains and it is creditable to
them. They had to import food, it is
true, but they also were able to con-
trol the rising prices in the market.
There can be a pertinent question that
if we are producing more food, why are
the prices going up, and why are we
importing more and more every year?
The reason is that we have injected
too much purchasing power into our
economy which is not matched by the
goods in the market. It is forming
inflationary conditions and that is cne
of the causes for the rise in prices. The
other reason is that our people were
never fully fed in the past. They never
used to get two square meals a day.
Now with a few rupees more in their
pockets, they are consuming more. They
_ are producing more but the produc-

tion is counter-balanced by the
increase in consumption algo. So far as
it goes, it is good but the result is that
in spite of the increase in production,
we are nearly where we were before
and I would like to warn the Govern-
ment that this will continue in the
future also because our people are
not fully fed even now. .

The Food Minister the other day
in this House, when the discussion
took place on food situation, said in
two words ‘Produce or perish’. I
agree with him there., This is the
position. Whenever we talk of the
food situation, I generally hear two
suggestions—family planning and land
reforms. Well, Sir, family planning
may be of some use as a long target
but I cannot understand how it can
possibly relieve the country imme-
diately. Moreover, even as a long
range policy, I am doubtful whether
it will succeed and the reason is that
unless our people are so educated that
they may be able to understand the
advantages of family planning and
unless their standard of living is so
high that they will be afraid of reduc-

|

|

ing it on account of too many child-
ren, family planning will not succeed.
As to land reforms, I think in most
of the States the intermedia-
ries have been abolished and
land reform has been done but land
reform in itself will not be able to
produce anything more per acre. 1
think it is the fertiliser, the irrigation,
the good seed and many other kinds
of help which the Government is giv-
ing that can raise the produce and not
only land reforms. I would like to
make a suggestion to Government that
there are two kinds of crops—cash
crops and food crops. A tenant can
get more per acre by showing cash
crops than by foodgrains. Unless the
Government follows a policy which
enables him to get almost the same
amount of profit out of foodgrains as
he gets out of cash crops, I don’t
think the tenant will be inclined to
cultivate more foodgrains.

1 p.m.

There is one other suggestion which
[ should like to make, but with a good
deal of diffidence. We are a  very
compassionate people and we are a
very kind-hearted people and these
are very lovable and noble sentiments.
This has to be admitted. But the
urgency of the situation is such that
we are advocating family planning.
What is family planning in the
phraseology of the man in the street?

It means the production of Iless
number of children, children who
are and shall always be, the light

of our eyes and the joy of our
hearts. But we have been forced and
the circumstances are such that they
force us to reduce the number of
children, to produce fewer children.
Well, Sir, if that is the situation, then
I will suggest that we should do some-
thing to reduce the number of sucn
birds and animals that are damaging
our harvests and fruits.

Next I would like to say a few
words about the services. During the
discussion on the Chagla Commission’s
Report and at other times also, I have
seen some of our friends here attack-
ing the members of the services. In
the first instance it is not correct, for
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this reason that they have . not got
any representative here to defend
them and to attack a person behind
his back when he cannot defend him-
self is not correct.

SHrr AKBAR ALI KHAN (Andhra
Pradesh): The Ministers are there.

SHrRT AHMED SAID KHAN: Well,
I am sorry the hon. Member is mis-
taken. Ministers represent you. They
are nat the representatives of the ser-
vices and they cannot be their repre-
sentatives.

Surr B. B. SHARMA (Uttar Pra-

desh): The members of the services
carry on the Government in their
name.

Srr AHMED SAID KHAN: I may
say, “yes”, but you can ask the Min-
ister to resign.

Surr B. B. SHARMA: For the sins
of others?

Mg, DEPUTY CHAIRMAN: Order,
order, let him continue.

Sart AHMED SAID KHAN: I think
it is very wrong to malign them in
season and out of season. There may
be lapses and they happen in all
fields of activity. There may be black

sheep. But I can say those
~in the  services are doing
very  useful work and they

are carrying the burden of the admin-
istration. I had some association
with the members of the services in
my life and I know what a useful
work they are doing.

[Tre VicE CHAmMAN (SHrRT M. B.
Josur) in the Chair.]

I would also like to associate myself
with my hon. friend Shri B. Shiva
Rao in the remarks he made about
the condition of pensioners, Their
condition is very pitiable. The rise in
prices is nearly 400 per cent but the
pensions of these old people are
stationary. I think the pensions of
those people who have pensions below
Rs. 200 or Rs. 300—the amount can be
fixed properly—should be revised and
some scarcity or other allowance
given to them so as to lessen their
difficulties.

Dr. NALINAKSHA DUTT (West
Bengal): Sir, this is the first time in
many years that we have a Budget
which maintaing the status quo and
does not provide a fresh imposition of
direct or indirect tax, except for
stopping the loopholes of the previous
taxes, I mean the fiift tax and an
increase in the excise duty on power-
loom factories. There was an expec-
tation that some relief would be given
to companies in regard to compulsory
deposit and the dividend tax, which
are acting harshly on the
limited companies. The slight relief
given to section 23A companies in re-
gard to the dividend tax is welcome
and I hope the system of compulsory
deposit will be taken into considera-
tion and if possible, it will be dis-
continued in future.

The previous speakers have already
dealt with the general aspects of the
economic condition of the country and
I need not repeat them and thereby
take up the valuable time of the

House. I shall confine mv remarks
to one or two points which, I feel
should attract the attention of the

Government.

The first point relates to the prob-
lem of foreign exchange. It reflects
great credit on the Government for
1ts efforts to obtain aid or deferred
payment arrangements from foreign
countries and the willingness of the
foreign governments to see to the
fulfilment of our programme in the
Second Five Year Plan. It is reassur-
ing from the reply given yesterday
by the Deputy Minister to a question
in the Lok Sabha, that the Govern-
ment is quite hopeful about meeting
the foreign exchange needs of our
Plan. But what T am not happy
about is that the efforts of the Gov-
ernment to boost exvorts are not’
adequate. There is in fact, no export
drive of the Government. The
Government has, no doubt, appointed
Export Promotion Council, provided
Export Risk Insurance and made a
study of market possibilities and
they have even opened exhibitions
of Indian products in foreign count-
ries, But the results have not been
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commensurate to their efforts. The
framers of the Second Five Year
Plan strangely enough, have pegged
their earnings through exports in
1960-61 to the 1954-55 figures. It
showsg that our Government is not
confident enough that there will be
an increase in export-earnings. It
seems that instead of spending money
on exhibitions and delegations for
incredsing foreign trade, the Govern-
ment should lose some revenue by
reducing the export duty and the
restrictions on commodities  which
are in good demand in foreign
countries, This may cause some hard-
ship to our people, but I think that
would be better than an increase in
prices of bare necessaries of life. -

Besides a reduction in export duty,
I feel that a portion of the excise
duty should be diverted to subsidies
in the shape of railway or steamer
freight rebates to exportable manu-
factured goods or raw materials or
some credit facilities or subpsidies in
any other suitable form.

As far as the export of cotton tex-
tiles is concerned, I may say that the
policy of the Government to impose
heavy duty to retard consumption in
the expectation of greater export
quantum has not proved a success.
Cloth is not a commodity in inelastic
demand and so the disequilibrium
taxes have not produced the desired
effect. It has no doubt, mopped up
the extra profits of the mill-owners
and reduced consumption; but in
spite of the cloth-stock piling up,
there is no increase in exports. On
the other hand, the stalemate in the
cloth market has locked the capital
of the industry and thereby increased
the cost of production. Our main
difficulty in exporting cloth is the
price factor which is not competitive
with the foreign products, like those
of Japan and not even of Pakistan
which has started exporting cloth.

I hope the Government will take
the matter into consideration and
devise some means by which the

quantum of exports of textile fabrics
is increased and export earnings alse
grow thereby. I would like to say
now a few words about the excise
duty on cloth., The textile industry
ag a whole has never been in a very
happy position as far as profit earn-
ing is concerned. There may be a
very few efficient and well-organised
mills in Bombay and Ahmedabad
which have earned good profits but,
generally speaking, the mills in the
up country do not earn much, espe-
cially those which are producing
coarse and medium cloth on grey.
Qur former Finance Minister realised
this fact and reduced the duty on
medium cloth by two pice per square

yard and that was up to the 3l1st
March 1958, with the expectation
that it would help clear the stocks
but the imposition of the additional
excise duty in lieu of sales tax
neutralised the concession made,
because the additional duty was
double of the sales tax that was
being charged by the States. The

cloth stocks have been piling up and
it is, therefore, time now to reconsi-
der the question of the reduction of
excise duty. There should be an
adequate reduction both in medium
and fine, if not in coarse. As Iar as
my knowledge goes, many mills are
in a precarious financial position and
are trying to reduce their production °
by closing one or two shifts. Most of
the mills have not been able to
transfer the whole of the excise duty
including the additional one to the
consumers and this inability has
increased their cost. This is also one
of the reasons why Indian mills are
unable to compete in the foreign
market on account of the price
factor. But, Sir, the additional excise
duty in lieu of sales tax has affecteda
the mills in another manner. Before
these alterations, the mills were not
required to pay sales tax on raw
materials or machine part or stores
but, after this, they have become
liable to pay these Central and State
sales taxes and this has increased
the price further, not to speak of the
increase in labour charges on account
of the rise in the price of foodstuffs
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or other items of the cost of living

index. I hope the reduction of the
excise duty may be made up by
more internal consumption and
exports, Government should also
bear in mind that the law of dimi-
nishing returns operates. Any

improvement in revenues by way of
excise duties will be neutralised by
the decline in the tax realised on
profits. The indusiry as a whole is
not prosperous and may incur loss
in 1957 and also in future. In view
of these facts, I trust the Govern-
ment will reduce the excise duty on
fine counts and continue the reduc-
tion on medium beyond the 31st
March 1958,

The next point that I want to deal
with is unemployment. The fiscal
policy should be linked wup with
employment but there is no reference
to it in the Budget speech. It is
disheartening to see the figure of
registration in the Employment
Exchanges going up. It has gone up
today to 8% lakhs which means,
according to the calculations made
by the framers of the second@ Five

Year Plan, 34 lakhs of wurban un-
employment, To this has to be
added the annual addition of 20
lakhs of fresh labour force. I admit

that some outlet has been found in
the khadi and handloom industries
and other cottage and small scale
industries but what is needed is more
and more industries with Tlabour
intensive  technique. The heavy
industries will open up new avenues
after they are in production but now
we should make out a plan and make
a man-power budget as to how to
utilise this unemployed labour and
also the educated unemployed.
Employment is the only cure for
frustration or indiscipline amongst
our young folks. It is not necessary
to pass resolutions aboul indiscipline.
The real and basic cause of this
unrest in our countr) of these
hunger strikes of these teachers and
the students, is unemployment or

!
I

under-employment of the educated
unemployed. I hope that some sort
of allowance will be given to this
class of unemployed people.

The third point I would like to
deal with is the effect of the Finance
Commission’s Report on the West
Bengal Budget. The second Finance
Commission has followed the foot-
steps of the first Finance
Commission and has distributed the
Central assets on the basis of popu-
lation. The only difference it has
made is that in the case of Income
Tax, it has raised in a general way,
the percentage from 55 to 60 and
the basis of distribution has been
changed to 90 per cent. on popula-
tion and 10 per cent. on collection.
This has helped West Bengal to get
an increased share to the tune of
Rs. 40 lakhs and in railway fares to
the tune of Rs. 29 lakhs but they
have not taken into account the
present census. They have, instead
taken the figures of the 1951 census.

To this, the Finance Commission
should have added the number of
refugees that have come into our

State. It is a small area but with
great density and there is an influx
of refugees still going on. Hence,
it is not fair for West Bengal to have
a smaller grant just on the basis of
the population of 1951. According
to the latest distribution of TUnion
Duties, a number of commodities
have been added and thereby the-
quantum of the assets has also been
increased but the percentage has
been reduced from 40 to 25 and that
also is being distributed on the
basis of population, 90 per cent. on
population and 10 per cent. on other
grounds. The distribution should be
on the basis of consumption. The
previous Commission also pointed out
that the division of Union Duties
should be on the basis of consump-
tion but that data has not been pre-
pared. For the Government not
having prepared that data, the West
Bengal Government suffers. Though
there is more consumption in West

¢
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Bengal, we have got only 10 per
cent. for other considerations. Now,
Calcutta happens to be the railhead
of two big railways and it is also
the market place for the adjoining
big States like Bihar, Orissa and
Assam. There is a large incoming
and outgoing population and no
consideration has been shown in the
Finance Commission’s Report to this
fact that we have to maintain a
very much larger population than
what the 1951 census shows. The rate
of sales tax in West Bengal was
much lower and it has now been
doubled in the additional excise duty
but no concession has been shown to
the West Bengal Government for
this doubling of the earnings through
additional excise duties. The basis
of route mileage for distribution of
Railway Fares Tax has not been
very fair to West Bengal. Our Chief
Minister, Dr. Roy, has remarked that
the Commission’s treatment of the
sharing of the net proceeds of taxes
is the most unsatisfactory part of
the Report and the distribution of
the net proceeds of the tax on rail-
way fares has been the unkindest
of all. The route milage has no con-
ceivable connection with either the
collection or the incidence of the tax.
These are the remarks of our Chief
Minister to which I should like to
draw the attention of the Govern-
ment to see whether they can in-
crease their grant-in-aid which they
could do even now and remedy the
defects of the recommendations of
the Finance Commission. There is
very great unemployment in our
State, especially of the educated and
for this reason there is frustration
and indiscipline amongst the students,
for this reason there is constant
hunger strike on the part of the stu-
dents and the teachers. We need
some more funds for providing these
educated unemployed with jobs. I
appeal to the Government for ren-
dering some aid in this regard and
also to make some better provision
for the refugees that have come to
our State. With these words, Sir, I
close my speech.

Serr KISHEN CHAND: Mr. Vice-
Chairman, this Budget has been
called a pedestrian Budget, I do not
understand what is meant by a
pedestrian Budget. If it means that
it is a common man’s Budget, then I
beg to submit, Sir, that certainly it
does not justify that name. To me it
is a very disappointing Budget and,
in the short time that is at my dis-
posal, I will try to prove that this is
a disappointing Budget. I would
much rather call it a stop-gap Budget
by a care-taker Finance Minister and
a stop-gap Budget naturally means
just a continuation of what existed
in the previous year with slight
adjustments. The slight difference
that has been introduced by the addi-
tion of the Gifts Tax is not a special
thing. I am very glad, Sir, that most of
the Congress Members who have
spoken so far have been very critical
of this Budget. Though they have
at the conclusion of their speeches,
given support to this Budget, the
main tenor of their speeches has
been a wholesome criticism of the
Budget.

It is not a matter of slogans and
saying that ours is a socialistic State,
that the rich should be exterminated
and the poor should get all the bene-
fits, which is going to solve our pro-
blem. Our main problem, Sir, is the
fulfilment of the second Five Year
Plan, and the object behind the
second Five Year Plan is raising the
standard of living of the common
man. We have to consider this Bud-
get from this point of view, whether
it is helping in the attainment of the
second Five Year Plan, whether it
is creating enthusiasm or not. The
second Five Year Plan first of all
requires the enthusiasm of the people.
In the last year’s Budget by the -
introduction of excise duties on many
additional articles, by lowering the
minimum limit of income-tax from
Rs, 4200 to Rs. 3000 with the excep-
tion that if there were one or two
children to an assessee the minimum
limit in his case was fixed at Rs.
3600, the sympathy of a large num-
ber of middle-class men whose family
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budget was a tight family budget has

been, alienated and with the
additional imposition of the income-
tax and the excise duties their

domestic budgets have become un-
balanced. They were on the marginal
limits. I would have liked to know
from the hon. Finance Minister who
is also the Prime Minister, what
income has been derived from these
three lakh assessees who have been
brought in by the lowering of the
income-tax level. If it is a few lakhs
of rupees, less than a crore of rupees—-
my estimate of the total income
derived by the lowering of the income-
tax level is about fifty lakh rupees—
how much of this fiftv lakhs has
been spent in collection, in assess-
ment. How much harassment it has
caused to the common man whose
income was Rs. 350 a month and who

was formerly exempt from the
income-tax and who now has been
brought in the 1limit? How much

attention of the income-tax officers has
been diverted from the big assessees
to the small assessees because, after
all, the time of the income-tax offi~
cer is limited, and if he has got to
devote some time, let it be only a
few hours a day; after all his atten-
tion to that extent will be diverted
from the big assessees. Even to-day,
Sir, an hon. Member said that there
is big scale evasion. It is a common
thing. You just make a statement
that there is big evasion, Professor
Kaldor estimated it was 200 crores
of rupees per year, but many others
have estimated that it was only about
10 or 15 crores. Anyhow, Sir, by
giving a bad name to a class we are
thinking of or rather devising novel
ways of avoiding this tax evasion. T
was rather surprised to hear the sug-
gestion of Mr., Shiva Rao when he
gave the example of Sweden. He did
not realise that the conditions in our
country are quite different from those
of Sweden. In Sweden nearly 40 per
cent of the people are assessees.
There if you put up a list in the
municipal corporations of that coun-
try, certainly it will attract attention.
In our country before this lowering

of fhe limit from Rs. 4200 to Rs. 3600,
the “Yotal number of assessees
was six lakhs. Probably if you leave
aside the city of Bombay and the
city of Caleutta, Xanpur, and
some other big cities of India, in the
rural areas there is hardly any
assessee and in the small towns there
will be one or two assessees—every-
body knows their names, and whether
you publish them or you do not pub-
lish them, it is not going to bring any
benefit. 1 maintain, Sir, that any
taxation policy, or rather our taxa-
tion policy should be a flexible policy.
We imposed certain new taxes last
year. We imposed the wealth tax;
we imposed the expenditure tax last
year. I welcome this; I welcome it
to-day. I think {heoretically and
scientifically it is a better structure
of taxation—we must have a wealth
tax; we must have an expenditure
tax; we must have income-tax and
super-tax. But there should be
checks and counter-checks. It is an
integrated whole, and if you want to
impose the wealth tax and the
expendifure tax, you have got to
reduce the income-tax and the super-
tax. I think the hon. the ex-Finance
Minister reached a very healthy com-
promise when he fixed the total level
of the income tax and the super-tax
at 70 per cent. but I am not happy at
the surcharges that he has imposed.
There was a general surcharge on all
income of 5 per cent; then there was
an additional surcharge of 5 per cent
on ‘earned income and a surcharge
of 15 per cent on unearned income.
Well, he should have been consistent;
he should not have imposed these
surcharges. If +those surcharges
were not imposed I think the ordi-
nary income-tax and super-tax, the
wealth tax and .the expenditfure tax
would have made a complete whole
against which there would have been
no objection. My only request is
that the additional surcharge of 5
per cent on earned income and 15 per
cent on unearned income should be
removed. The distinction between
earned income and unearned income
at high levels is non-existent, and it
is unfair because, after all, the man
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who is getting unearned income has
also to put in very hard labour to
get thesincome. Supposing it is =
property, the man has gt to collect
the rent; the man has to keep it in
proper condition, and the full rebate
of the property tax paid by him is
not allowed; only half the rebate is
glven,

So what I was saying is this. Pro-

fessor Kaldor made certain recom-
mendations. He is an economist, a
very good economist; of course he

is not recognised either in his origi-
nal country or in his adopted coun-
try. I welcome that he did make
some good suggestions and our ex-
Finance Minister adopted them, but
wherever our ex-Finnace Minister
departed from  Professor Kaldor’s
report, where he fried to remove the
checks and counter-checks suggested
by Professor Kaldor, the net result
was that the burden became very
heavy both on industry and on the
individual. I make the appeal Ior
the removal of these surcharges from
the income-tax and super-tax pay-
able by individuals.

Now I come to wealth tax. Wealth
tax is very good for individuals,
but it  you impose wealth
tax on the companies also, first of
all you will have to make an excep-
tion in the case of companies which
are not making any profits, and that
exception has been made. But in the

matter of income-tax when the
dividend is given, when the
dividend reaches as individual

he gets a rebate, It is stated that
because on the dividend amount
income-tax has already been paid, in
the matter of calculation of income-
tax of the individual that income-tax
paid at the source, that is paid by
the company, is taken into account,
and he is given a rebate. But in the

matter of wealth tax T will give a
concrete case. Supposing a man
holds one-tenth share capital of a

company and the company pays a
wealth tax of Rs. 10,000. Now nor-
mally if the procedure of income-tax
had been followed, here also he
would have received the rebate of

A
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that one thousand rupees paid by the
company as wealth tax on behalf of
this individual. But this is not done.
He is assessed again for the wealth
tax as an individual, and nd rebate
Is given for the wealth tax paid by
the company on the shares held by
him; it amounts to double taxation.

I think there was some slip made
by him because originally when he
introduced the wealth tax the hon.
Finance Minister gave us an assu-
rance that this double taxation would
not be imposed. But when the Bill
came here all that was omitted and
a shareholder of a company has not
only to pay individual wealth tax
but on the same shares the wealth
tax is paid by the company, It is a
double taxation and I do hope that
the present Finance Minister will
carefully examine whether it does
not lead to extra hardship.

Then, Sir, Prof, Kaldor never sug-
gested that the companies should be
asked to make compulsory deposit.
It is not at all mentioned. Compul-
sory deposit by the companies is not
Government income. It is not a tax.
It is just a deposit. The Government
pays interest on it. It is returnable
and it has to be returned in any
case. I do not understand why this
compulsory  deposit scheme was
introduced. What is the advantage?
If a company has got spare money,
the company can take Government
loans. They normally take Govern-~
ment loans. Why impose an un-
necessary condition? Some years
ago when the company law was
defective, the directors of companies
used to take advantage of this
reserve fund and utilise that reserve
fund for their personal gains. But
now after the amendment of the
Companies Act, no direcfor can take
a loan from a company or can give
loan to any of his relations or friends
or anybody without the express per-
mission from the Company Law
Administration. You know, Sir, every
company before the 31st March has
to deposit fifty per cent of the dep-
reciation fund that they claim during
the preceding year and for the accu-
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mulated depreciation they have to
deposit 25 por cent. Now, many com-
panies cannot find cash money. Some
companies may be flourishing, but in
the majority of cases there is depres-
sion and if they are asked to pay this
deposit and then subsequently go on
applying whenever ithey want money
for the expansion, there is unneces-
sary delay and it is causing great
hardship. I should Ilike to know
when the ex-Finance Minister had
made a definite promise that this
compulsory deposit will be removed,
why it has not been removed? It is
not a tax. It is not an income to the
Government. It is just unnecessary
harassment to the industries, to make
them deposit money, so that subse-
quently they have to apply for the
reimbursement of their deposits.

Then, I come to dividend tax. It is
a very good tax. We must
have a dividend tax if the dividend
is paid in excess of a certain amount.
But the rates of interest have chang-
ed. Now, the bank rate in the
United Kingdom is 7 per cent; the
hank rate in our country has been
raised to four per cent. Therefore,
the expectation of dividend has also
gone up. To expect that the com-
panies, if they want to pay more
than gix per cent, will have to pay
an extra dividend tax is not fair. I
would request the hon. Finance
Minister to raise the limit from six per
cent to eight per cent. That means,
additional dividend tax will be levi-
ed if any dividend is given in excess
of eight per cent. Two slabs have
been fixed now. There is a dividend
tax of ten per cent if the dividend
given is more than six per cent; and
there is a dividend tax of {wenty
per cent if the dividend is in excess
of ten per cent. My suggestion is
that the limit of six per cent and
ten per cent be raised to eight per
cent and fifteen per cent respec-
tiwely. Why do I say this? Is it going
to lead to any loss to Government?
My contention is that it will not.
Because if the company does not

pay that ten per cent and iwenty per
cent dividend tax, that company will
declare a higher rate of dividend.
When that higher rate of dividend
reaches the sharefolder, he will be
assessed to that additional income
and he will pay a higher tax than
what is being recovered from this
dividend tax, I think personally that
it has been a wrong policy. We are
going to earn less from this dividend
tax, by keeping down the rate of
dividend than we would have earn-
ed if we had allowed a higher rate of
dividend to be given to the indivi-
dual shareholder and then recovered
from the individual shareholder in
the shape of incometax a higher
amount. Here also my contention is
that the Government has adopted a
wrong policy.

There has been a distinction bet-
ween 23 A companies and other com-
panies. I think this should be uni-
formly followed for all companies,
that the dividend tax at 10 per cent
should be levied only when the divi-
dend is in excess of eight per cent
and at a higher rate when it is in
excess of fifteen per cent.

Well, it may be said what is the
justification to conclude that the poor
man, the common man is very hard
hit? My contention is that for the
capital budget we must get savings,
and so far the capital budget has
been maintained only either by defi-
cit financing, borrowing internally or
borrowing externally. This economic
survey is a big eye-opener and if
you read that, you will find that
small saving is going down very
rapidly. What does it show? It
shows that the common man is not
able to balance his budget, that his
savings are going down, that it is
very difficult for him to maintain
his living at the present standard
and there is no saving. That is one
side. The subscription to the loans
is going down because the rich peo-
ple, the rich companies which invest-
ed money, do not have any balances.
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that we are led to
deficit financing. Deficit financing is
good, Mr. Bisht spoke yesterday
that deficit financing is only work-
able in countries which are highly
industrialised. My contention is that
deficit finance to a certain extent
can work in our country also, though
our country is not highly industria-
lised, because in a highly industria-
lised country they go in for large-
scale industry which has a big time-
lag between the investment of money
and its production. If you have a big
time-lag of three years for instance,
you go on investing money for three
years. That means you are pump-
ing money into the markef, but you
are not producing for three years.
The result will be that there may be
a danger of inflation. But supposing
you go in for small scale industries
or cottage industries where capital
expenditure is small. Now, you see
there is fine distinction between the
two cases. Where capital expenditure
is small and they start producing
within six months or within a maxi-
mum period of one year, in such a
country deficit financing on a fair
scale is possible.

The result is

Surr J. S. BISHT: May I just give
an explanation? You have quoted
me, but you forget that I did not
say that the ZEnglish people or the
Americans in the 30’s were invest-
ing any large capital. The machinery
was there; the factories were there,
but they were idle, The labourers
were there., They were idle. It was
only to bring them together that this
particular device was invented by
Keynes. There is no question of any
capital expenditure.

Surtr KISHEN CHAND: I beg to dis-
agree, because if the machinery was
there, if everything was there, what
was the need of capital? Why did
they want deficit financing? Did the
factories ask for money from them?
No, Sir. Whenever there is depres-
sion there are other methods adopt-
ed. There has been depression in
foreign countries. Now, in the U.S.A.
whenever there is depression they
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divert a large amount of their money
either to defence department, that
means defence industries. Large
orders are placed with defence indus-
tries, Naturally the defence indus-
tries employ more people who have
got to be paid. Or they go in for a
road building programme. Just now
in the U. S. A. suggestions are being
made that bhecause there is an
impending depression, big scale hous-
ing programme and road building pro-
gramme should be taken up, because
in this way you can give employ-
ment. Just now in America the unem-
ployment figure is four and a half
million, It is the largest figure they
have had for several years. To em-
ploy these people they adopt those
methods. There is also immediate
return. The road is immediately
ready, The man finds employment.
Because the man has got money, he
will purchase more goods and
because he purchases more goods the
industries will flourish. In our coun-
try it is quite different. In our coun-
try, for instance, you start road build-
ing. The man will get money. The
road will be ready. If the man gets
money, a large part of it he will
spend on food (Time bell rings), the
next part on clothing and on hous-
ing which are not available. The
result will be that prices will o up.
So, I come back to my conclusion
that in our country deficit financing
can work, but to a certain extent.
We have nearly reached the maxi-
mum. If you see the treasury bills,
we have now Rs. 1450 crores of trea-
sury bills and I think the limit has
been reached. We cannot go in for
more treasury bills, That is the in-
direct way of deficit finance. On
paper you cannot find anywhere
how the deficit finance is being
managed. It is by increasing the
treasury bills which are sold by the
Government of India in favour of the
Reserve Bank. The result of inilation
will be that we will not be able to
attain the physical targets of the
Second Five Year Plan. We are inter-
ested in the physical targets nf the
Plan. I will not be satisfied if the
Government of India spends Rs. 4,800
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crores and gets only 50 per cent. of the
physical targets. The prices have
gone up. You know, Sir, that almost
in every dam and in every project
the cost of construction has gone up
by over 50 per cent. or even 100 per
cent. The result is that we are not
able to attain the physical targets,

So far, Sir, I have only talked
about the taxation policy. Now, I
should like to say something about
the expenditure side. Several Mem-
bers have pointed out that we are
spending Rs. 278 crores on our
defence. I submit that we are as a
nation asking other nations to go in
for disarmament. (Time bell rings).
Will it not be right that we set an
example to others. It has been stat-
ed that we have a powerful neigh-
bour, Pakistan, who is getting mili-
tary aid from the U.S.A. and there-
fore we must defend ourselves. I
think, Sir, the happiness of our peo-
ple and a better standard of 1i¥ing
of our people is a greater security
against any aggression by a foreign
country than these additional amounts
of money that we are spending. An
hon, Member has pointed out that if
these industries had been working
in our country, the additional expen-
diture on the armaments industry
would have led to greater employ-
ment, but now we are only import-
ing all these armaments from foreign
countries and all this money is going
away in foreign exchange.

Then, Sir, I come to the question
of prohibition. (Time bell rings). An
hon. Member tried to show that he
would welcome it if prohibition is
removed. Well, I do not agree with
him. I maintain, Sir, that prohibi-
tion is very essential for our country
and we must continue our policy of
prohibition. If you read the social
statistics of Europe, you will find
that they are realising that the big-
gest curse of their country is drink
and that it is affecting the morality
of the European countries. Sir, I am
very glad that our Government is

insisting upon prohibtion and main-
taining prohibition. We do not want
any tainted money. We do not want
any money from excise on liguor, It
is a tainted money and that money
is being taken after depriving—
(Time bell rings). Sir, I will say one
word more before I finish.

In this Budget, Sir, there is men-
tion of nearly 70 or 80 corporations
and private limited concerns owned
by the Government of India. It is
not possible to discuss them here.
May I suggest to the hon. Finance
Minister that all commercial under-
takings of the Central Government
should be presented in a separate
budget and different days should be
allotted so that Parliament can care-
fully examine all the companies?
You know, Sir, that Parliament could
not keep full control over the Life
Insurance Corporation and the result
is that there has been some misma-
nagement. All these Corporations,
Sir, are just lumped together in the
Budget. Every one or two minutes
you are ringing the bell now. But I
would like to spend at least half an
hour over such things—considering
the Budget and the policy with
regard to the expenditure that is being
followed by the Government of India
in the <commercial undertakings.
Therefore, Sir, I will end by once
more saying that this is a very dis-
appointing Budget.

st T fag feee (fagme)
{AH 3T AN AT, g9 9 W
Freft ArATr Agw § faafed € a7 @,
OF FEd a1g FaAl g, Fafa, g7 qal
FT graey a & e fifa 3 30
w37 s fedt & foQig &1 @1 8, 7w
d I garer ®Y G W A ATEAT |
IGET AYHT, 1A, FHT TF 7 {9 AT,
I IE TAY AR T | AR ATH T
TIX I FT =417 59 a1g 9T fa=rAm
=Jgar g fF fgl & W g 9
I Tt #o1 wfearear & wr § ML
IR FEE T E
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UEr TF FfEAE /7 AT gvd 7
W § s uw @w g #F mfeE
Tt AR At 9§ §y afeard
AT FCRE | am g 2 fr &
mfgear Wit IFfraare g Arstal
& fordl it aeTel Y & SR aga e
T RE 1 AR fumt 4 § Fafa-
TET AR WY §, afed, fE,
S Afwar 9 §, Sed FformET g
g #w A wr fawg g1 fage d
FAMABIEN ATRY AT ¥ o T T TR
30§ AR AU @wma g Rk =
Tl § W efufs g@rdy grir #i)
WA W Fioarg afed wifsa( v
gt ¥t =T g | sEfed AU gEE
§ 5 Wi XFIR #T 98 9Aew o
Y Tt & qE ¥ O B
WA 9 ay & fod e wigedy Wy
FFEETd &1 g foma ? & 9w
fo ot | g ara ar & rfa-
W AE qAAT O | fae §
freges Wit & soflgard & @@
g ¥ Foma o § € afaw & ok
I T g wfgedy wdy oW
W a7 famaa 3 & 917 @t o
femd  gX & It iR § iy axg
F g1 | A8 @H |

feedr sl | o wferdy W @
Srfiarees &, W 9% ot afere &
W @ dtag famd 5% i & a
wifed | T wF AW @ e
& for dm=r 9 ey wfo} &1 a7 anfira-
are | sl R A ! wag
UF BT qa § @ o< gae o
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T & |
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wRF A w Ry a
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farer weaw AR AR, w9 A"
| uF 78 @ &\ g & foa faew
WA § dzrfaw qfonfss sl &
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gTo AT FT ATH ITH FAT ol @l
g1 g, AR # e a @
fastr A Y anE ST £ F oA
ez A7 < & e wfeq g ok
FATT § HAAT 76 IO F HTAQ
g fqgam e da 7 am WE |
3qy Wt qgy o fagr Ay gy
T A AlRE wwAl & faREi A
WAy TS Y O I ST 7 Wy 7@y
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Hegaftss gFT w1igd FilE 59
FY &l W F A OERAT 8 B
% § gegates fawdr iy v awE |

§ gumar g, 72 favig a0 #09
&F &) UM, QIR F AR G]T F7
FIH FW A9l F gJg T@T A
fir forarr & it 3w 04\ ar & 99 9T
¥ TE @ fAug & @ F e
19 | egataes gy W & gER W
g TFdT & UF FeT gAY 9 | q
Hegafaes f5d ag & oo gn foamd
fred & fmw 2T & smar faaaq
§ ofer fomw g a=i & & o9
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TEl FTHT AT F AW WM WE F A@
OGN WE F A0 TR FATTIT
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A e €
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fo& ez =re foeedl oY waTe § &= g
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ol a7 @ & 7 wfa< fass & €,
AR FHAT UM FAT Algd Fi(®
IFAT TOT AT GFT E | AF FA
I qa%T FEqiq fasaar g,
A & 37 wedl & I ¥ 19 ;||
frpdd | wETE-AIL, T AET 2 |
st qrafyat 3o & fagm R @ E 3 TE-
T & AT IAF T T80T FTHRT AT
Fas< fasaar v S g i fagm
¥ a4 T 9T ¥ ;e A AT,
MT F qA AT AT § 1 uET HY e
fr g3 & w1 & a8 gH TR TR
g9 93T 1 WT 7g WY grn fR
7gd ¥ s mEa was &
et zafad fgdt 4 o wg 9ma &
Fw Sig ¥ Siqmes gw Wi w9
g ag s ged |

ZT g 4aY K1 AT A W@ T
feedt T omt sgd AT AfEd 1 A
froft wa g T fe=r &1 sere oo anfY
¥ gE < faqr o @ o ?w &7 §g
AHET H aTeT TG §, FANH, HAAT
F1 ggFar gue @ g 1 fg=r ®
afq aga gemg fa@d § gw am g9
a1a &1 A @ g f el ¥ e
F fad oft gasl #Y 9gg JEq g
zdY 9T ¥ gu 3@d § fF am fedy &
g WA dewI AW g | A G’

A S AT e § el F e wewar
g1 WA AR F weq # o dEar
g HifF 57 wsdl & fg=dy afqareg iy
& AN JAHT § W WYY @y qow
§ SATRT @ FY AR & | owAT gw
T 87 AR F O WRE o I A
" 99T $ AR BT BT FT TGN IS
a A g R A ¥ W A
HRI ATAT T3 BT 51 faer § forg@
dt ag ot F1E @9 Agf 2 1§ gHmar
g % 9t oF #vx Ant @ ey gt
Wl T TAET AT FFAT )

Sl /47 Far g gt o e
F AT FH ATIEFT & FHA
gAY Sgd ¥ LEwuEE 7 ;EAd
FHEE IXE, 39 MO H &
gd g T mmarg fawmr & fagi g #%
W WA q9 gH W w9 fger §
FEFW 1 Z] § wmag fafy ma
g1 maw AR gad fg= @ faga
T TGN FIA FT 99 TG aLRT
AR T ST EFArE 1 W 39 w@ar-
qui  afenrdt #1 9 Ak Fwar g
¥ Ira HWIR 3 aw@ET B 48
garg Jar § f5 &= v g wq-
FIEwl ¥ g F IaF fear S
faa®r a=q= fagar &, 5= 999
HIFAT  HIT AT qAT FTH  FHAT g,
o) g gfee & swe g o e
F FTH I[E F< ey qmar & a1 T
FE  FH THFA aTAT qEY g | ALHA
Fgl R 7 g Aifa v fF aga
A T I A4 BT g AHALT
AR O % 08 g 9 €1 aE
ey A Fmm owTow SO, A1 ®
Fgm % a8 T=I grm, g8 weariT
ENT | AT ITST FI AT AGL qW
ML § & A, & quAar g, 979 W
TadT faim w3
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fet &1 3 & TaF | QAW |
qET gHF W 1 qEr GG g fF
fet  FT ATAL FI&F &0 I HIH Al
oI FX 3 A TR HESW AT
gra A & wifs g uF oF AW
¥ UF  WINT &1 qEeATdT qAAT AT
g fm & sga @ wod w1 fe
g, foa & faadt a1 aga & fawfaq
A gg &\ safed  fe @ ad
AR @@y & a%ar § S e Ug-
&g F1 9M g, feF a9 &
Eo: - )

g St o=t & wfg &7 A7 &,
ggy faar gt &1 afew sad &
forar w@ 50 a1 & WY & FF ar
7 ag wum feaar g a1 et A Ay
FIE WOT § 7L, ST I TF q94T 747
W7 T@T F FH ATILTIE 1 AT
aa 39% 3% faoda & 1 fg=r &
YEWEET & X § 37 q agT & aa
T T g AN A I T gE
wg | e, q@ it qumarw g
fe foet Ol &9 & w98 wwr §, aga
@Y fawfag wr g, =T wivaafs
Saqt & waw § fadr gare wr e
I ATAT &Y &1 aFaT § |

2 P.M.

fet & Twaes g A agRT A0
¥ ey qfed  garw T fw
ITHY AT I & awd  foaen
gwd  fogw #it axgs @ &t
ST AT A FFRAT g | HIT AT
#F ar@ o Qfed #F w9 deFla
qz o fare fomt & faas a9 adfawt
F faardl F) sgreT § KT 0 AT
(1@ & =T qargso & fu=rdd &t
e | 1§ 30 IS | qA TET A
fir 3q wm & 2= 9 a7 SIam & 9y

fear & foqar siash 4 qafaasi 1
gia fear grm o \

v ey g w1 oFw faege
A W § | UFAEH A [
mgd At dfsdl #1 sAfaa Agea ®
FT G fg=r &1 aFear w7 @@

g

AT S A OF A9 fFAr § S
A& a1g T g ) ~

“We have no bird in the hand.
We are {rying to stuff a new bird
with new feathers.”

The fact is that we have already
a fully grown up, live and a healthy
bird in our hands and it will be pre-
posterous to try to create a new bird
and stuff it with all kinds of horrible
feathers.

AT ST FT F(F TF ST AW
AT 9T | 99§ arfglas fagaan
df gufad 98 AqA THR WAT |

I find it a little inappropriate but
surely if the Government take note
of this wity remark by Rajaji, they
shall be doing better.

T g7 T A 3@ § 3qfed 9
gaqar § 1 &1 faae € 98 o g@d
A FEATZ | Fg aTq IAL fagid &
faafasr 9 & 1 o< fage & sigh @
qF a9 @I & qgi 9 L 7 q47
qra T[T FIT JA™ AT W @Y
gt 1+ JfF, g g 5 9 ag =
g FL AT TS & AT 39 FT AL
Freor ag & % sud fad & wamas
@ A wr g w99 argey
A ZfsaT / UF o=l g 9y § o
7y IURAT A frwrelt § SO ag s
w1 8 I fe fom Al & srafdr
& AR | IR @ T qA @
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g8 fF oo fage & o grax &
FATH IER AL & | § qOA9T ATgar
g & 3@ A9 & fad s s
fee 7 foar a&f srar & 1 #
HIH! 1S F I9 EHIF F( AragFwaql
gaar g 1 SAT fage &1 War
RLEAMR AT FIF & AR TH) ATGTET
THFUS s AT@R | T awAdig i
ag ATET ATHTA KT AEET F qfaE
g Ssar ¥ wfys g, 3w ¥ mfus
g Mamaafys ) fwT gaT S
& fad Q@ SaT fagre 7 & faoret &1
) FETR § a8 fas 5,0 0o fratate
& WIT A AT Y000 frdmre fega
aa & dar Brar srat & 1w ) @ o
& 73 9T 99T €T g7 qEM
9 I A 9gT F TETAWT HI WY
afe & A afkT 3% oo g1 AW
a wrd fagfa adv gr wiy

gfgor fagre & o 397 & o
§ faaq awr fF va< fagre @ aga
g | 3fFy, sq fF sa< fagre &
9 FELOAA FF 5 gATL FbertaTe
g a3 sl fage 7 < @mg fEaane
g1 = AE, I A ey g
feerrare faseil &1 wfafea gy
R a1 @ MR 39% 17 w1 wamgaw
feetrer fvar o <71 8 1 gy WY,
g & 9% ft 3 w@ 30 g
feetare &r AL & 9T AT & AR
3gad fa7 W1 &RA usAw fofe
frar ST gFT ] L ST AT ¥ W
¥ IR feamre #1 IRiE @
g1 4 AFFT ag A o wT ooy FT &
T &1 393 Ay ardAT & P sav
fagre #1 39 AraEEFAT wY W FY
grafE qvEX ¢ F @aT 9TEd )
afy R TFAS & FEAE 1 @
# qg W1 wgar § fr fagre A gEdy
AT F T & e, I

r

UF Wad, afFT T F 9 9T
gISY T JEdr FAAT AMET HIT IS
fad & tred go fele g
arfgd |

SHrr BISWANATH DAS (Orissa):
Sir, 1 thank you very much for hav-
ing been able to find time to call me.
Sir, it is a peculiar circumstance in
which we are called upon to discuss
the budget. The budget is distribu-
ted on the 28th, with a massive
volume of books containing a lot of
figures and facts and we have to
discuss it on the 3rd and 4th. Sir,
this is rather difficult. .(Interrup-
tion.)

Two days have been allotted to
discuss the Budget of India. I am
therefore thankful to you, to the
Chair, for two things, namely, for
the dicision to allow 20 minutes only
and also to be anxious to see that the
Bell is rung. That is a great help to
the man who begins to speak.

With this preliminary, let me con-
gratulate the hon. Prime  Minister
upon having taken upon himself the
task of presenting the budget, so
difficult and so sudden that has fal-
len to his lot. This is the first Bud-
get in free India to be presented by -
the Prime Minister.

Surt BHUPESH GUPTA: Prepar-
ed by whom?

Surt BISWANATH DAS: I am com-~
ing to it, I have a reply for your
observations. Looking into the pre-
cedents, you don’t find very many -
even in the British Parliament. It is
only on rare and urgent occasions
that the Prime Minister has present-
ed his budget—probably once.

Sarr BHUPESH GUPTA: In West
Bengal the Chief Minister is also the
Finance Minister. He is always there.

Surr BISWANATH DAS: Greater
must be the strain on the Prime
Minister who has to attend not only to
his foreign relations work, which is
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very complicated at this juncture,
along with various other activities
but added to these he has got the
finance. The Budget, according to me
is an account of the stewardship of
the great Indian household. This
account could be divided under two
heads, namely, the achievements of
the current year and the require-
ments of the coming year. Therefore
the time is certainly auspicious and
I will implore the Government to see
that all possible chances are given fo
Members for full expression on the
consideration of these two important
aspects. -

I was surprised to hear one hon.
Member from the Opposition discus-
sing about the losses to India accru-
ing out of the policy of non-align-
ment, a speech which would have been
" very welcome on an occasion like the
General Elections. My hon. friends
in the Opposition should have reali-
sed that this policy of non-alignment,
whether good, bad or indifferent for
India, has been placed before the
country, the electorate, and the coun-
try has accepted it time and anon.
Therefore it is late in the day and a
waste of time for them and also for
us to discuss an issue which has been
accepted by the electorate, the mas-
ters of the Opposition and of the
party in power.

Then I come to another observation
made by another hon. friend from the
Opposition. The observation was that
the Budget is nothing but Krishna-
machari wine in Nehru’s bottle. I
don’t understand what it is. I am
alive to one fact, namely, that my
hon. friends are sitting in Delhi, in
Parliament, and are thinking of in
terms something else, of principles
and of propositions and the ways and
means of countries different from that
in which they are. That explains
why my hon. friends has given wvent
to such ideas. Sir, the Cabinet is
a united one and this Budget reflects
the policy of the Cabinet, the pro-
grammes it follows, the programmes

of the party in power, as approved
and accepted by the country and by
the House. Therefore, it is unfair to
say that it is Krishnamachari wine
in Nehru’s bottle. I do not understand
what it means.

I do not propose to go into details
of this Budget because we realise
how difficult it is even for a Prime
Minister to prepare a Budget and
present it in the way he has done it
in such a short time. I must frankly
confess that the Budget that has been
presented does contain certain new
features and new aspects in the sense
that it places all the cards on the
table. It has certain facts which
were not given hitherto in the course
of a Budget,

Having stated this much, I come to
certain aspects which I propose to
place before the House. They are
very urgent matters, I mean certain
important social matters. We have,
by our policy of social legislation
and also by our policy of taxation
removed certain aspects of protection
which the poor were having in their
old age. Philanthropy has become a
thing of difficulty. The joint Hindu
family is dying away. What then is
the protection for the disabled, for
the old and the helpless people in
our society? Going through the
Budget I find little provision has been
made and no thought has been given
to this aspect of the question. Sir, I
plead with the Ministry, I plead with
the Minister and I plead with the
hon. Prime Minister to think about
this serious question. It has not been
done but it has to be done.

AN Hon. MEMBER: We are a young
nation.

SHrT BISWANATH DAS:  Sir, we
may be a young nation, but still we
have to make certain provisions.
Having taken a certain course of
action, we must be prepared to face
the consequences, Otherwise we will
be failing in our duty. I am aware of
the fact that certain States have
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taken certain definite steps mn  this
regard, I mean the State of Uttar
Pradesh and I believe the State of
Bombay also. But the States have
got very slender financial resources
and this is a huge problem which
needs the coordination and coopera-
tion and practical and actual help of
the Union Government. Under these
circumstances, I plead with the Gov-
ernment that they should give their
thought to this important question.

Sir, I next come to another impor-
tant social aspegt of a very urgent
nature. We have reformed Hindu
Law and it 1s our desire to reconsti-
tute Hindu society in a different way,
different from the one which was 1n
vogue. That is good. That may be
welcomed. That fmay be desirable
or it may not be desirable. But I am
not here to consider these. But cer-
tain things flowing out of the steps
that we have taken, have to be faced,
What are those? Sir, we have created
a certain way of life in which women
have to eke out an independent exis-
tence, The Constitution of ! India
gives them equal rights and freedom.
The Hindu Code has been re-model-
led and reconstituted keeping in view
this important aspect. Joint families
are no more in existence, or they
are practically fading away. Then
again, marriage laws have also been

changed. All these things bring in
their actions and reactions on the
social life of man and woman and

the consequences have to be faced.
Therefore, it is necessary that Gov-
ernment should take on themselves
the responsibility of starting wormen’s
homes in every district and every sub-
division That is an aspect which can-
not be left to itself. I do not think,
on this aspect, even the States have
bestowed very serious thought and
sought a solution. TUnder these cir-
cumstances, I plead that this House
and also the Government should give
thought to this important questicn.

Sir, the question of crop failure is
known to everyone, It is a terrible
thing that has come upon four States,

123 RSD—5.

namely, Orissa, Bihar, Uttar Pra-
desh and parts of Madhya Pradesh.

Surr PURNA CHANDRA SHARMA -
(Assam): And Assam also

Surr  BISWANATH DAS: Yes,
Assam also. That being the position, I
should have been very glad to know
what the Government has done in
this regard. Speaking for my State,
I have to point out that severe water
scarcity has to be faced in these
summer months, unless relief steps
are taken. The position will be
extremely difficult. I will not now
speak of other economic difficulties
and 1 expect the Government to
make a statement on this important
issue on which hon. Members of this
House are worried.

The point that has always been
made is want of finance. I know the
difficulties, both internal and exter-
nal. But looking into certain aspects
of finance, I have no hesitation in
saying that much of this is man-
made, In a note that I have written
about defective planning I have
clearly discussed this issue.

While discussing this issue, I do not
see why certain aspects which would
have yielded immediate results have
not been taken into account. Sir, look-
ing at the Report of the working of
Mines and Minerals, barring coal, you
find that we Thave minerals, the
pithead cost of which comes to Rs. 125
crores. The international price, the
export price, may be about three
times the same, including the transit
charges, the railway freight, profits,
this and that. (Time bell rings). 1
should like to know why the State
Trading Corporation has not taken
upon itself the sole responsibility of
exporting iron, managanese, chromite
ores, etc., which are important items
which not only earn good profits but
also earn a good amount of foreign
exchange. Sir, looking at the Report of

. the, State Trading Corporation, I see

at paragraph 8 that out of Rs. 35 lakhs
of gross profits earned, the profits out
of iron ore, manganese and chromite

[
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alone come to nearly Rs. 33 lakhs. It
has to be realised tnat iron ore is
exported solely by the State Trading
Corporation. In regard to manganese,
60 per cent. is sent out by private
exporters and 40 per cent. only is
exported by the State Trading Corpo-
ration. I do not know why. While the
f.0.b. price of iron ore is about Rs. 70,
the f.o.b, price of manganese is about
Rs. 200 while that of chromite, even
of the ordinary grade not to talk of
the high grade one, is about Rs. 300.
These are industries which could
easily be organised without any diffi-
enlty. The raising may be left +to

(Mr. Deputy CHAIRMAN in the Chair.]

private firms but all export should be
handled only by the State Trading
Corporation so that the benefits
accruing out of this increased quantum
of exports will help the Five Year
Plan as also the other developmental
schemes that are under contemplation.
Sir, in this respect, I would request
the Government and also the State
Trading Corporation to pay serious
thought to this aspect.

I now come to planning. Just like
the Budget discussion, planning also
had a similar deal in this House. We
were not given proper opportunity and
proper time, the time necessary, to
discuss such an important aspect. I
consider that planning has been going
on in unmethodical and contradictory
directions. (Time bell rings). I have
no time. I would very much like
to discuss this aspect but I will illus-~
trate one point as to how contradic-
tions appear in planning. Sir, let me
illustrate one, namely, the Dhinki
(hand pounded) rice. A Dhinki orga-
nisation has been set up in all
districts in the name of promotion of
cottage industries, the Dhinki hand-
pounded rice. Now, you have got this
organisation and, along with this orga-
nisation, licences are freely issued for
milling of rice. As if that is not
encugh, hullers are licensed in very
many villages with the result that
you have got a huller in every panch-
ayat. In result, handpounded rice is
available anly with the subsidised

| Dhinkies. You have thrown

out of
cmployment millions of people in the
name of protection. This sort of plan-
ning will do little good to anybody. It
may be applauded by the Westerners
and it may be useful so far as indus-
tries are concerned but for cottage
industries, this sort of planning is
going to do nothing. What I have said
about handpounded rice applies to so
many other things. I should have item-
ised this provided I had been given
time but I do not want to worry you,
Mr. Deputy Chairman. Therefore,
with these words and in the hope that
the note that I have submitted about
defective planning will receive due
consideration of the Planning Com-
mission and the concerned Ministries
of the Government, I take my seat.

q TR AEA  (HET W) ¢
37 gymfd AT, T9€ 9T 1T &
faq s ot w9 q& faar & vas
fad & =wmowr gifes  wegaTg &7
qMgAr g o4 I\ HAT ST F, &
gAR 3 & HAT §—TF AR ¥ gl
g ar afirar & & Jar a<q aror gfqar
F AT &L AT qFA &, SBIT %7 F
R St ase yegd fwar §, SEw
R 7 fFdl 9 F1 GRIAEAT FAT
A A A IIYAT TGl g | T A&
gHAT ¥ A @Y & 5 wEa w AR
¥ A FE T &, SAFT H AgT FA
fefcass W@ g

3 I F TG A A SF QA
g1 Aa A fA3ET &¥AT € | age
aqF A1 qF FaAr g a8 BT fawm
FTTFHA G B X qFAH A G-
He SN g qriad! @ § i samarfan
F1 % HET THT T BIFAT A 39,
g% FFI H HA §5 fA9aT FAT
&1 g F1 gg oiferdt @} @ A
gftz & Gz awear &1 @ § @ gy
UF WFI ¥ Q1 &% g afwd 39
@ § T &1 agd AFE 9gar
W g, %@ W AT g KT A
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T ARy 1 gary faer frfear,
THEET AR TR W Fgd H gEY
gt Afsar &, aT agf gar<y wifeat
o B AT AET § ) UF uF faq
¥ wear @ded ¥ fod et &
7 AT A TG FT AT FET L |
IR TSGR e g S
T FT FHY BT A A FTEAHI HT
TEAT A& LT GRS | FFRT ATAT
Tg g1 § fF s A samer g
9 ROAT &9 AT & W w7 HHT
qY fEaml & AT @daq g | AW
feemat Y aga aift gt & 1 =9
grgg ® AU Ay gz fdew #
foe o ST FTEAFT T ToAT FHGET
F@ ATC FSAST § @AT TGS &
AT FIITIRAET TATET F97 FT IqHT
et &1 TAWM FW @A, aB
ar aga & wea aw g AfFw AT
MY & Faa g fagaq & v o o
T @ AT F FEifEm aE w@
g % WA AMAT FT GG
FIA T T qIEwET AT @Y g IART
Fg AW FT ] Al agT “UTET A=
R

0 ara a7 fragA w0 R
g Mo & WaAT H qL A & | 9
TR W ST S qHI 5 T g,
i fefoar, st &1 & wF are g,
IqET TRl qraey g o fafeer
¥ qgT TqT HATT q¥9S FT 1T @I 2
TFS FT AIHES A W AT FA A
F AW AT § MifE gEr gt
T3 =g oot faRy FLAG Gar grar
& | TR AT a7 g & FF weem
zier ar fFr T feEr 9w 3g
TeAT FFAE GgWIAT ST @ |
3@ q@ A S Tear &gl
T Wl @, SER q saTariemi &
g A [T @ AR A ETIEhILl H

g Aoy g g zafad ¥ Ay
a8 79 & fo fafemn w1k 599 moawm
#1 Afeal F ag glaur faw w7 fi
q avas &1 asar faare wTag 99 a9
g aT Y F AEAT § T aF S A7 29
W ¥ mfaw #¢ faar sma wifE
RICIC W o l  E e
TEdAT W FEH | A G F AR
¥ W@ ¥ gAY I faar @ ay
agl F AN AT AT BIAT G |

IR uT IAME feqdde F w
afd ar &, so9 faet 1 1S araar 48
g1 wFar § | gad wwrfaaer fAfrez
TERY I g9 gl 9% Suteaq ‘5;
i3 ag fAww wwm 5 SRR
e geE &1 a7 giEeel 7 fsarse ax
fer & 1w a1 wew wiRE, W
WT qew T AAT HAT SHIAT &
T H AT, a7 Jg 1T STEAT AT,
AfEa o Few gIW A UF qGT &
g g=m & feqr v § 99 A8 S|
JFT WA gl xar & | afad
v faw mEfmsmaTrar A
Hiwell & g & £ § qadrw &
ST §T SATET wegr g |

TATETTL THT | Aol Hl UF
¥gd a9y /Sy g afew agr F st
%1 efawm #1 agfaaa & &1 Fwr
q WY & IT AWM A AG T1GAT FY
A fF agr ox Afqwm &1 arEA oA

AF | TH AEEY A AMAS T
FH AT qw Y AT & AfwT qF

sfaear faeit & & Fg amm #1 w467
FT q9g 7 g FM AFGAT ¥ T g2
g zofd ag ag fraew g fw
TH AT H Fear A FAodl QI HA F
fa3 fafeex wgmy == &, ar sanar
TG EFT |
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[ w17 @gra)
ot Frg 91 AA fqaET FAL 8
ag qg & & FEAETU &7 FHE FY
AifaT ot qF  qE & 97 Wy 7 )
afer 4 aamar g % gt 98 W
F a2 f5 a9 g uF afed &
fad@ #w & ¥ vF wwell ¥ G ©F
T AT 7 e FLAH 98 W/
T | ZH TEEY § €T W AT FIE
I T gF 9T TEF AT @I
g 7 fAATg g fF zm av | &
nqT ITgiEted gt Wwfen foww wim
X Aegdl W) Al F1 oA faer
aF HIT 3AE a1/ gy 04 faum
& wrfed 99w agr 3@ 9F”
aar IAW & ol s AT grfaer
FW A glaar g

fezsht % @¥ava W qF 7y fEe
FAT g & WA A9 & 99 aga
g #Rfaa) T w9ET JEE FiEd
g ga #< fagr 2 AfFa 3= "«
g A g JEr faw w@r g
fedt AT wFT &r  fawwa FroqA
qAVHA W AT G4l & WY g g F
IAFT GHTT a9 d7 srrT wafEs
T AT F Ggr e @ 8, gg ae
qas 7 T80 war & f& dar st g
# AHEar g fF A |am a e e
| AT F W W A AT SHTET Y
gom |

ol g8/ AT & qEEeT
FE A F TS W AT AT
e fawds w79 F1 fwwad 1
g g, §A Mt 3 A ® Iy fawraa
g1 Ffew v 98 farame feamT =rear
g fF o7 g fa 79 w19 #71 qE FQ
& a9 39 &9 F JIAW & fad {7 AW
3G | FTH FYA ¢ ITH ANIAT GaT F7
% faa g3 7 37 aws a7t g &
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Tg FAIN  UFGAERET €9 g | W
FH ITH gHA FEES HIT gAY amar
Y FL 77 SHIAT FT GEE I ITH(
ggfag T T a1 A @1 ¥ Uy w1
oI T AR g

o9 W W9F JIAA TIG ATGA FHi
e A IR FEAT ATEAT E
g FEEGIAT @ET § | T@ AFAY
# " A1 g W g g8 fwAr Jeme
¥ favg, fwer sTOrTT F fe3
a1 faer safaq &1 Pefeargs @ 1
gfte 7 %7 arad FE FAT AT F
ay Fg ag & & faum @ miargz
F gaet T fafaeed & afasy #1
gfgs w@d F 70 o1 gfyse f@
T g, SAd fEEr o9 seavfe ar fee
ga? safeq gra gFmEe a4 faam
A%, A A # ITEAMfT AERd,
oS AT II(ET FTAT AZAT E
ZAI FREETET | qfgez #1 zefiery
F F AT FEITE Z 1 IFF AT
q A=g3 €4 & AT fauma & wyF
negE 4 fafee Frasie R &y
aTa EET TE R | AN dar AT} A
wrsn fafaeeT F1 fawifa 91 fafaeex
gfgsz wFiz FO AR Fg Sfese
F T TF AIF A qRIGM 1 fofaeey
F Arary W SFIEAE & 9 IUW
saw W R Az o g afe
s§ § sareee feafafasdy @ am
ame, afame Y wofaea Feamafataesdy
FF  oF@ WE, T oIFOF
ag qg AT FH T TE AHK
7 quaar g 5 3T ST 4, sarge
g Feifeey feamafafsst s awg
T OgErT  FIEEIE ¥ AT Ag A
fafaeev &1 gvfrg #7 7 787 @
T &1 BHIC FET SN SHIZM WTH
AT UFE QeUR T §, 99 UF
Fr T Ay & T AT & SER Sy
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Qe TEARe F1 SRfveT #r g
A——3aq Famar i A faaal
F AR A A g1 AW AT IAH
i faez g a1 we faee 2 o
Fawe foee g, 8¢ faam 7 3&%
qEI gl EFAr AAT qFAT 2 |
% gwwar g fr fafredore feearafe-
fafadt 1 s7gondr § a1v & TH o
7 3g 78 & fas g ox feer
SO BV ATE GA F79 s fEar o %
7 gamar g 5 fafwee 1 freme-
fafaeet & a1k 7 a7 @gei 7 fone-
fafacdt & a1v 7 e fft &7 &8
FfgFR @ a1 wfwamie #1 & 97
Y g@ @ # fawie ww @wdr @
TR W 3T A F o5y avg ¥ 3@
JT gART q@r T TeEE J S
THEIG TH 939 qET # AY, I
T U @ g ey awg ¥
ag gy e gATL AT s g faed
A gqarar FfREe ¥ a1
qaz g, SE A4 @ g, I¥ ¥IAF
T ARG AN 9% ogEr g P
agt wfwame & A1 ST &
F§  fregas w9 F oav oq
ATAT EIAT ¢ AT T TG F A
AT U7 gEr 21 Afww gEIT T3
§ 3z "R TEEE ¥ AT A9
grw@r g wmfas 2 9§ Tow
Wt FrE gafa Agr & fFoemouae F
ZISY AT A 99T H Er 37 AG F
fategas &1 @@ @ 9 o) a5y
T &1 mfaer agr e oy w@fEw
qf wfy 39 a7 K 2 g
¥ o7 I F THG 399 T UTE
TEE & ATV 7 AW G AGr T
T g R fee AW & g w0
S owr) fEg Fr A &7 o o4 6

ferereTsy &9 & =7 ure R &
TR qgi TAT AT THHET IA g

*

'

R F Ag @

PUEE R ICH
A W O Sy qr gay fafasax
ST qrfeaTae & AEAT AT, ITF qHIH
TFEE qT, JAF HAA G, IqH g (AAH
9 3§ gHY fwfefasw @ #1 39
9T SHYAA (AR FHT HANL AGL HIAT |
7 gwmar g f fRaY fafee & faems
TR FEA AT AT I9F faans 3edra-
AT FE FT G &7 AZI &1 THAT 8 |
TFARZ FT FEIEN AT AG FA T
Fg AFAR WA AGC g1 FFAT & (F 37
39 THIT F7 7RI FF & fod waw
aqr , g9 fafae F 9T 8
aTq FEY ST AFATE | FAAF T AWAST
g f% gar quT w47 39 a9 A1 ga
Avgr a8 A quFY § HI IS §
fe fafreer &1 femafaiasl w1
g, @ qufgar T oarea € ag
ffar wr  Awar & AT T g &
Tifgr | AT Tw qfF T AE
IRE Y A UF gF A1 & FAL

rfes wAp F ogEG am FET ATE,

S ASE F A AN A WE N H
U FIAT ATEAT § O AaAHT A A
¥ ov "I vHig TAe g v o
72 39 9T ¥ e Ag1 fF 399 ey
ard gl &Y US WL gHFT qG AT
TFaT A& 2 F 3w @ ¥ @
F AE AT FT EH AT K IFT AW
afysr &1 ar wifrawe & afywrd
F7 e w1 faar 7K a5 &1 ARFET
T faar 1 @S AT WO AR AT
TH # TWAlG W E 3 a@
Fr fomrer A 7 81 WA 7 ATE 2
THT A AET ¥ 3 a%g AEFI &
ag1a &7 arg f 39 7 oY 3@ S & 99
wwe Ayr mfvamer % #fErd
¥ &y @ f =mmer wr 2
ZHTY A9 gE  TSWT ATTE TN
q g % Site F qEEe
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[t T =gra] |
F UATE | IW GGAE § H IZ WA
g 5 suw @ g glawm &1 1@
F¥ 7€ § AR 7 39 oFk Fr fag oww
¥ Iger ufiwre o w9 T 9w
IGT HY | TE OATHA § FANRET F
AT FT T 3 gEEY H A ATTH
qUAE ST AT 1 AR T@AT ATEAT
g1 zu9 o uTE e 9

1. Whether the purchases were in
accordance with normal busi-
ness principles or practice;

o

. The propriety of the purchases;

3. the person or persons responsi-
ble for the purchases; and

4, any other circumstance which
to the Commission may appear
to be relevant.

7 TEET AT AT FTATE ATHT TG
feamar  SmEET § 1 Ay O ATHRO
T FAT f%r@r'er ¢ ¥ w17 g7 ey
1 #1E wfawr & At 37 WA &
At AT AT AT g ARAT G,
3% AR F AT W FY A A aw
Fg & foag susr & fgwwa gaq
TERET q JAET B A WA |
AfFT T I AT F gERT R oo
wea 7 59 wwe ¥ w09 s &
qarfa® @71 & 9 W Heigwr
A |
J

|
|

“L have also to take into conside-

ration all the circumstances which
have any bearing on these
transactions.”

Wﬂmzrgquﬁrﬁfmr Ed

“all the circumstances or any
bearing” 7 317 fFe @ ¥ o9 WOH
fed 3 § 1 zam & 7, 7% an

FARZ FT 2@ v oQT A v & fF
3 3@ ad F IAF 4 (% fafredifas
ifafaeid & TR § § JEEE
Fg T TG BIAT FL FF IgA
[€ H g FE

“The third question is a question
of constitutional importance, and
that is the extent and nature of
ministerial responsibility in our
country. What 1 will have to
consider is to what extent is the
Minister in charge of a department

responsible for the acts of civil
servants under him”.

7 guear g & oo AERT A7 4g A .
qE A, TEANHE FT TG AFES TG AT,
T FHIAA I qHL Forat Tar Fah
Tg WHGT FE 9T, W g ¥ oS
TFZ FAT AL & IAAT I AHAR ALY
2, gark gfaam &1 W qg 99T T_Y
2, ofew fo Y % TR F 98w A
T | WE T Rl A g g
FAEar FG & g F W A g
Gfeeq & F I T d5g A A
e a1 g 1A qwar § 5 s am
ad: B F g e e o agw
mrﬁmzuzﬂ%aw:ﬁaqﬁa

I B E
ST WErR" #T gg Faey "gr 91 fF
F TF YA I AWS { WG | TG
foeger faftaa & < 5 feeq &
Y “THE CRICHEL DOWN CASE”
g IHW AT agr ¥ wew fafreex ¥ 9w

qg a1 qEr T &1 SR @1 §Y FaT
Tg # W AN I AR g

“On the 6th July, 1954 a member
of the Mouse of Commons asked the
Prime Minister if in view of the
facts disclosed in the Crichel Down
Report and of the amount of detail-
ed work that had to be undertiaken
by Government Departments, he

o1
P
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would set up a Committee to

examine and make recommendations !

regarding the
Ministers and their relations with
their Civil Service Advisers. The
Chancellor of the Exchequer replied

responsibilities of |

|
|
|
\

i ithe negative and hoped that the |

question of Ministerial responsibili-
ties and relations between the
Minister and the Civil Servants
would be referred to in the forth-
coming debate on the Crichel Down
Report.”

(Tvme bell rings.)

At A gz e & 5 99 odt O
A o, T fafase AR
A FHIR S #gIRd & IFHh a<H
T T FY, T TATAE FT qHAS AT
A 39 AFES F QT FH F fag
foaaT gE=gE o I FET AiEy
a1 | # gEmar g fF e off
W St A7 & fagia & S99 o 9 A
T war  fr fam aaf| #Y oo
feafs wree w7 &7 g AFT T foyem
g1 Sua faens T awg #1 faviw fean
I | H awaar g fF gei asw
# S AR A FIS geAefex ww A
gEaT A7 | afq 9T AR qg0 A
IR TEF BT AR IHA IAHT
FIST & T G1% ATHATT 437 FIH Fl
1 faor ST 1 ¥ A 9w
I R OAE gE WK T I A
qBE EN AT AR | TET aF gAR
fafreed &1 gatw &, 3 g¥am HuAT
& wwifefafedt 7 oregm @
g1 T S q Sewe ¥ aga
Tge e § foam 91 1 gwe Uy de
fF @ter agIgR wredy oY 7 TF aga
FET O TG F FCOT TR 3 AT
g wg Wrima g fF SeF e ofe-
fafredam # aga & 39 SR F AT
A R AT W@ §, ST gqE aw
ag @ g fr fafrer O fomm

€1 T TR gg | )
g ATfed o |

TF 99 ¥ 98 a9 FAr argar
g f& @90 aofedw & afwrd
F G A § O fag wE fafaeex
xeifafes ad & AR 9 gwEar § 5
AMETE ARG FORE TF q9T
& wafE & #R SO A S
A @I FE QA AR AT
T fod =@ AR F R FE 9 g8
A WX Tuw 7 fafefas -
fafafadt &1 wara 97 7€ §mr =1fz7
T T AT AT AT AW AG @I
™

FA
T

(Tvme bell rings.)

A fAae § oF 19 AT A/ FT
WM AEaT g Afaw gaew & A
® A " g fF 7 aga wean a
FCRE | W 9% IR ¥ FE oY
I AEr FET JEAl e I
GATH TR STAT FT IS AIAS
B ST uE A FE S
g e S wgiw 7 S aar fawar
g IOH SR AHSAT F FNe F qT
Aem @ fearg | sgaray d
off Qeeit 7 N g FaT & a8 H A1

“The secretary must study the
idiosyncrasies of his master and

learn how tactfully to prevent him
making a blunder.”

9 fafreex 7 78 T TFeT ¥ wET
4 & Y oM T FE AT RE, T8
rF  AqEl B, GageE g, ar aey,
™y fF D g MR F@d,
ITHl A% Afwq 27T, WA IAST
TH TEHTC @ 1T Fl SIS GAEFT
TN AGRT g9 ST NI fowaqr,
g W gwaal § f& wed At g
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R 9 qeEE IA@ AT # @i €
Tg W 9 & # I {agg w39
W G ge & A @Al JRdr
o1, 3 T T & F FT A T
AT AW FETE FET

Dr. W. S. BARLINGAY (Bombay):

Mr. Deputy Chairman, within 'th.e
short time at my disposr:.ll it is
obviosuly difficult to deal with the

various aspects of this budget, but I
will begin by touching on some
important points. The first point to
note is that this budget is really a
continuation of last year’s budget. So
far as the taxation policy is concerned,
it is perfectly clear that there were
certain leakages, certain loopholes in
the last year’s budget and the taxation
policy generally. Those leakages have
been plugged in this budget and so
far as that is concerned, the Finance
Minister certainly deserves our con-
gratulations. The second point and
which is perhaps more important than
the first is that in spite of very great
odds, very great financial difficulties
which this country has been facing
recently, the Finance Minister ha's not
materially reduced the outlay on the
Second Five Year Plan as it fell
within this year. The hard core of the
Plan has been maintained, and when
vou consider the various difficulties
that this country has had to face, I
feel that this is a very great achieve-
ment.

Well, Sir, I shall now go on to deal
with certain aspects of this Budget
which interest me. I would in this
connection refer to paragraphs 49 and
50 of the Finance Minister’s speech.
In paragraph 49 it has been stated as
follows:

“. .. For small savings aithough
the net receipts of this year have
been disappointing, it may be hoped
that, with the more intensive
development of the movement with
the co-operation of the States, the
net collections next year will show
a substantial improvement . .”

And paragraph 50 says that about
Rs. 100 crores are expected through
small savings. Now, Sir, this question
of small savings is of very great
interest to me because [ feel that that
really indicates whether we are pro-

ceeding. Sir, after all, in a truly
socialistic pattern of society it is the
common man ultimately on whose

energies and income we have to draw

' both tor the purposes of the State and

for the prosperity of the people
generally, and when we find that there

| is any dwindling in these savings, we

can come to the conelusion that all is
not well with us. Sir, as a developing
country we should expect not only a
growth of the income of the common
man, but also a growth in his savings
generally, because it is ultimately on
these savings that we draw for any
development programme. Some of
these savings are absorbed by taxation
and the remainder leads to the growth
of the private sector and the
prosperity of the country generally.
Sir, the private sector, it seems to
me, is a very important sector which
needs to be developed in a democracy.
I am not now worried about these
ordinary concepts of capitalism, social-
ism and all that, but I would illustrate
my meaning by taking one particular
instance. In this country as in any
democratic country it is of the utmost
mmportance that we shall preserve the
liberty of the individual citizen, that

that we shall not enslave his
intelect, and if we start with
this premise, then it is quite

clear that we cannot, in a democratic
society, envisage a condition in which -
all the citizen, at any rate important
citizens, in the country depend for
their livelihood on the State. I submit
with great respect, Sir, that if demo-
cracy 1s to function properly, then
we must have in the country a set of
people who are intellectually as great
as any civil servants and who do not
depend upon their living on the State
or Government services of any kind.
Now if this is to happen, it is very
important that we should organise the
private sector on sound lines, and if
we want to organise the private sector
properly, how shall we do it? Where
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is the money to come from? Where
are the resources to come from? Now
I suggest, Sir, that these resources
come primarily from these small sav-
ings of the ordinary men in this
country. So far as the State is
concerned, normally it will not invest
in the private setcor. But after the
deductions from these small savings
the State takes away in the shape of
taxes, after all these deductions, it
is from whatever remains that this
private sector is nursed and nourished.
‘When therefore it is said that there 1s
a dwindling so far as these national
savings are concerned, it seems to me,
Sir, 1 say this with all respect, that
that is a sign of deterioration and not
of progress. Sir, I am not worried
about this taxation at all. T feel that
the rich, in a democratic country like

ours, ought to be taxed as much as
possible consistentlv  of course with
other important considerations. But

what 1 wish to say in this connection
is that as our country is placed today,
and if what I have been saying is
correct. namely ‘hat -ve have to nurse
and nourish the private sector, can
we afford to have the wealth tax? 1
certainly do think that the expenditure
tax is a very welcome tax. But can
we say tMe same thing about the
wealth tax?

It seems to me that this does require
a little rethinking. I agree to the
income-tax; I agree also to the
expenditure tax; but is it necessary to
have a wealth tax in our coun-
try? After all, when we
the one hand income and on the
other expenditure also, all that
remains is the saving. Why attack
savings? Especially because I feel that
this saving, whether it belongs to the
rich men of the poor people, ultimately
must go to the development of the
private sector which, as I have just
pointed out, is a very important
matter. I am not an economist, but 1
do feel that so far as the imposition
of this wealth tax is concerned, it does
require a little rethinking. The only
possible argument in favour of this
wealth tax is that in this country
wealth tends to go underground, that

123 RSD—6.
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it must be made a little mobile. I
submit that that was certainly true of
a certain age in this country but 1
doubt very much whether, with all
the taxes that we now have in this
country, wealth after all does go
underground, at any rate, to the
extent that it used to before.

Surt BHTTPESH GUPTA: Anyway,
it is not arrested.

Dr. W. S. BARLINGAY: It is all a
matter of opinion. 1 am not an
economist, nor an expert 1n these
matters, but I would certainly submit
this for the consideration of this House
and of the Government. When we
consider our Budget, especially when
we are concerned with a socialistie
pattern of society, the main criterion
which we ought to consider and with
which we should judge any step that
we take, is the consideration as to
whether we are approaching our aim;
whether our direction is that we are
fast approaching an egalitarian kind
of State. I am not suggesting that there
shoula be a mathematical equality in
the incomes of the citizens of this
country. Perhaps this mathematical
equality is an impossibility, but I do
suggest that the less we lay emphasis
on wealth, the better it will be for the
country, and the sooner we are in a
position to achieve an egalitarian
society, the better for us all. I shall
give an instanca’ 1t is a very unfortu-
nate matte» and I say this with all
respect, thac there should pe disparity
between the salaries of, let us say—
we will take the summit point—the
Ministers and the Deputy Ministers.
Why should there be this disparity?

Siret BHUPESH GUPTA: How do
you propose to tackle it?

Dr. W. S. BARLINGAY: I am only

pointing out what is happining
today. Why should there be this
disparity unless you, so to gpeak,

begin to think, at any rate uncons-
ciously at the back of your mind, that
somehow or other money has some-
thing to do with dignity? 1 do not
see any justification whatever for this
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disparity of pay between the Ministers

on the one hand and the Deputy
Ministers on the other. I do not
suppose that the Deputy Ministers

have less children than the Ministers
or they have to spend less for their
family needs.

b
\

Surr BHUPESH GUPTA: They will
refute your argument by pointing to
the salaries of I.C.S. officers as com-
pared to their own salary.

Dr. W. S. BARLINGAY: I am only
pointing this out as an instance. I am
not arguing now that there should be
no disparity in salaries. I am only
pointing out that very probably the
reason for this disparity is that at the
back of your mind there is the idea
that somehow or other wealth is
connected with dignity. Otherwise,
there is no explanation for this dis-
parity. I am pointing this out because
I feel that we are in our society laying
too great an emphasis, too great a
stress. on wealth. Sir, when Shri C. D.
Deshmukh woas the Finance Minister
and when discussion was going on in
this House with regard to the Com-
pany Law, I had sent him a Sanskrit
verse which, yau will pardon me, if
I repeat here.

37 wdT qAAIT aEedi
wf, 73 FNRETET |
2aq g femrdfanig-seg
Arhfgacfn: wgFmya n

Its translation is this:

“Oh, Minister! If in' this country
you want to perpetuate democracy,
which is the source of all happiness
and welfare, then give up this lure
of wealth obtainable through com-
panies. For it is only in and through
co-operation that the people will
march on the path of progress and
prosperity.” |

Surr J. S BISHT: In companies also
the shareholders co-operate.

. ultimately

Dr. W. S. BARLIINGAY: The com-
panies are a form of co-operation
when we understand the word ‘co-
operation’ in a very large sense. .

Dr. R. B. GOUR: (Andhra Pra-
desh): Co-operation at the cost of
labour. .

Dr. W. S. BARLINGAY: So far as
co-operation as ordinarily undetstood
in this country is concerned, it is
distinguishable from companies that
we have in this country and elsewhere
in this world.

Dr. SHRIMATI SEETA PARMA-
NAND (Madhya Pradesh): Who is
the author?

Dr. W. S. BARLINGAY: It is my
poor self,

Dr. R. B. GOUR: What was the
reply given to you?

Dr. W. S. BARLINGAY: Mr.

Deshmukh said that he entirely agreed
with me. This is what he said:

¥ g | A Wi
sgife wofer agTET |

“Q' Barlingay, like you I also
have faith in co-operation.”

I have said this because I feel that
we ought to .estrict the word ‘co-
operation’ to the narrower sense of
co-operatives, and I submit that the
real so'ution to this problem of a
socialistic pattern of society lies not
in having companies as a form of co-
operation. As a matter of fact we
have to change our entire industrial
structure so that those companies
approximate to co-ope-
ratives. So far as labour is concerned,
it ought to be allowed to have more
share in man=gement of the com-
panies, the labour ought to be given

more prominence and they ought to
have more facilities and so on.
Ultimately 1 feel that if we want to

bring the socialistic pattern of society
in this country, then this whole
company law will have to change, the
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whole industrial structure will have to
change so as to ultimately approxi-
mate to what I call or what we ordi-
-narily understand as the term
‘co-operatives’.

SHrr AKBAR ALI KHAN: Com-
-pany Law we have changed.

Dr. W. S. BARLINGAY: Yes, but
not substantially. T now turn to certain
‘other aspects of the matter.

Mr. DEPUTY CHAIRMAN: You
" “have taken 2D minutes.

Dr. W. S. BARLINGAY: How long
-can I speak—another five minutes?

Mr. DEPUTY CHAIRMAN: Yes.

Dr. W. S. BARLINGAY: All this
-was, if I may say so, in respect of
-“the receipt side of the Budget. But sc
far as the expenditure side is con-
«cerned, I have to make some observa-
-tions also. Sir, I am greatly interested
in the question of health and slums
:and to that 1 now come immediately.

One of the very important tests
“with whick 10 judge a Budget is the
~criterion as to whether it has distri-
“buted all the available money with the
‘State equally between the urban and
the rural population; and if this were
-really so, then we should expect that
the rural population would not tend
ito be drawn towards the cities. Now
‘we ought to know the facts although
unfortunately the Budget has given
s no indication, or any statistics with
:regard to ‘the fact as to whether in
this country -this tendency for the
rural people to go to urban areas has
rincreased or it has diminished. Now if
it has increased, surely there is some-
‘thing wrong with the Budget, some-
thing wrong somewhere. Now I am
not a statistician but I can see tihe
-world with my own eyes. I have seen
"De’hi and 1 need not go far into the
country for illustrating my point. I
~will take Delhi itself. The hon. Prime
Minister is here and fortunately he
‘went round once upon a time, I
remember, und muade certain observa-
itions with Tegard to the slum areas in

Delhi. Everyone in this House knows
that so far as railway lines are con-
cerned, they are inhabited on both
sides by people who have come from
distant places—from Gujerat, Berar,
Madras, Assam and other places. I
myself have moved amongst those
people very recently and looked at
the way they live. They have hardly
any amenities. As a matter of fact,
their very existence is really a shame
to us. They are ill-fed, 1ll-clad, they
have no proper housing, there. is nao
proper arrangement for water or for
sanitation—nothing. Now all those
people have come to Delhi from long
distances. What does that indicate, I
ask? It indicates that those people did
not have any employment in those
regions from which they have come.
Delhi was more attractive to them in
spite of the fact that they have to live
here like cattle. What does that indi-
cate? That is indicative of the fact

. that there is something wrong some-

where, that we are not distributing
the State money properly in this
country. There is another fact to
which I wish to draw your attention.
It is a very well known fact that our
doctors are very reluctant to go to the
villages. Now if the villages did offer
all the cultured amenities of life that
we are used to in Delhi and else-
where, in towns, there would not be
the slightest reason why these doctors
should be so unwilling to go to
villages but they are extremely wun-
willing to go to villages. What does

that indicate? Our yillages have no
roads. The other day I was just
worrying about village sanitation.

There is, I was very glad to find, a
very good article in the recent issue

of ‘Social Welfare’ dealing with
Kerala. I am greatly interested in
sanitation and one of the most

important problems of sanitation is
the question of village latrines. That
is very important even from the point
of view of food production. So far as

food production is concerned, as you
know very well, what a drain the
prpblem of food has been on our
foreign exchange. We have been

spending lot of money in getting food
from outside. It is really a shame to
an agricultural country like ours. Yet
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what is the basis of this? The basis is
that you don’t know how to utilize our
waste properly, how to create manure
out of human and other wastes. And
the other point of course is that of
water. But here I am concerned with
sanitation. I was concerned to point
out that in Kerala they have invented
a village latrine which costs only Rs. 2
and nothing more. They are a very
intelligent people—the Kerala people—
and they have invented a latrine which
could be constructed only with Rs. 2.
At any rate, that is what your Social
Welfare states, Now I ask the Com-
munity Projects Administration as to
what they have done so far as village
and environmental sanitation is con-
cerned. The other day hon. Rajkumari
Amrit Kaur was here and I asked her
whether in the Community Develop~
ment Blocks enough provision was
made for village and sanitary
latrines. She said ‘No, not at all’. Now
what other criticism shall I make of
the management of the Community
Blocks.

Mr. DEPUTY CHAIRMAN: That

will do.

Dr. W. S. BARLINGAY: Thank you.

Surr BHUPESH GUPTA: Mr.
Deputy Chairman, the Prime Minister
—the Finance Minister—has presented
to us a Budget—what he calls a
pedestrian budget. I don’t know
exactly how he would like us to be
humoured by this fancied expression
but I have no dcubt in my mind that
the gentlemen in the Finance Ministry
who have produced this Budget are
not pedestrians at all. They, from the
Budget it looks, move about in fairly
big sized cars and that is the reason
as to why a Budget of this kind which
has very little relevance to reality,
could have been presented to the
House. I would not personally accuse
the Prime Minister about it because
I know the circumstances in which the
Budget has been prepared but I know
1t is the Government’s policy also and
I am not one of those who would like

to take this dish just because it has
been served by certain agreeable
hands. Hon. Members opposite got up-
and some of themr said that this
Budget should not be criticised, for-
after all, the Prime Minister had pre-
pared or presented it. I do not belong,
Mr. Deputy Chairman, unfortunately,.
to that category of people.

Now, in this budget speech where:
for once you come across excellence-
of language, you find:

“How can we in India funection
with courage and unity and grasp-
with strong hands and stout hearts
at this future? It has been given to
us of this generation ta. face mighty-
problems and to achieve great
results.”

But, reading the Budget
and especially the analysis
situation, I felt that the hands were:
shaking and the Mkeart was failing,
when it was given ta us or when it
was prepared.

proposals’
of the:

Mr. Deputy Chairman, we have been
given in a separate nofe, an economic:
survey of the situation, for the year
1957-58, and I will have some remarks:
to make about this economic assess-
ment that has been made in this
survey. Sir, but before I start on that,
I would ask the hon. Finance Minister-
to consider whether it is not desirable-
for him, in view of what I would say,
to send the officials who have-
prepared this assessment to the-
villages and to the areas where the:
middle class people, live in order that
they may live amrong these people,.
share their feelings and know their
views and thus have a better grasp
of the reality. The human picture is
completely lost to the hon. gentlemen
who have been at pains to draw up a
picture of the economic situation in
the country. I do not know, Sir, how
we are going to tackle the problems-
that face us if we lack the courage
to face realities that stare us in the-
face. This is the question that I put to
the Prime Minister. If the situation is
bad, let us squarely face it. Then let-
us put our heads together and find out
and evolve a common solution, in
order to climb out of the difficulties:
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that beset our path. That should be
‘the approach. But here you find a
totally complacent performance in
estimating what the situation is like.
That is not the way to tackle the
problem. And yet in his Budget
.speech, the Finance Minister said:

“The crisis through which we
are passing is a crisis of develop~
ment, the crisis of resources.”

I should say this is right, but 1
would not stop there and I would say,
Sir, that the crisis through which we
are passing is pre-eminently a crisis
of policies of the Government and 1
think the time has come in the third
vear of the Second Five Year Plan to
be self-critical and with open mind,
with eyes wide open, to consider and
examine thc policies of the Govern-
ment and to see wWhether they do not
require some readjustments and
changes In our view, Sir, some of
the policies have got to be changed if
we are to forge ahead. There is no other
way out. You can mark time with
this kind of a budget. You can conti-
nue with these policies, with this kind
of proposals that they have made. But
the country will be driven to the
-darkness of crisis. I can tell you that
much.

Let me come to the economic assess-
ment that has been made here. Here,
Sir, I would like to say that I tried
to study and understand not only the
+expressions that have been used there,
the statistics that have been given,
“but also the mind that has been behind
it all, and I was completely at a loss
to understand anything, because if 1
were to ask—to use the Prime Minis-
ter’s language—a pedesirian in the
street, just after office hours or before
office hours, or after factory hours or
before factory hours, then ten out of
ten of them would say that here is an
assessment of the economic situation
which does not relate to the realities
of life. On the contrary it fights shy
of facts. This is what they will say.
Now, that kind of an assessment has
.10 be abandoned. '

’

First of all, let us take the food situ-
ation. I suppose we are passing
through a crisis in the food situation.
Even if the Government would not
otherwise admit it, it is admitted when
you see the mounting imports of food-
grains from abroad. I think the Prime
Minister sard in 1949 in a radio broad-
cast, if I remember aright, in June, that
he ¢xpected India to be self-sufficient
in the matter of food by 1951. Then
of course, he said he felt sorry that he
had to eat his words. We do not want
the Prime Minister of our country to
eat his words. Neither do we want the
people of our country to go without
food. In one case the eating of words
should stop and in another case the
eating of food should continue. Here
I just give you our assessment of the
situation. Sir, we have tried to assess
the food situation and 1 should like to
be corrected by the hon. Members of
the Government and more especially
by the Prime Minister if I am wrong.
Sir, according to us, in Rajasthan the
crops have failed and many villages
have been affected. The official
statements indicate that in the last
year 3'7 million people were affected
by the food scarcity. In Uttar Pra-
desh, especially in the eastern districts
there was a serious food situation.
About 50 per cent. of the crop im
Uttar Pradesh failed, with a loss of five
to six lakh tons of foodgrains. And
the human suffering I would not relate
here because it is well known. In
Bihar the food Minister revealed that
there was paddy failure of 50 per cent.
in a number of districts, in about 14
districts, and in some districts the
failure was even as much as 65 to 70
per cent. In West Bengal, Sir, the
food situation is grim. There, accord-
ing to the latest official statement, the
deficit in production is
You can understand the seriousness of
the crisis there. And then, Sir, even
in Rayalaseema area the food situation
is bad. In Kerala there is food deficit
because of lack of production. There
they produce more commercial crops.
And in Orissa again the winter crop
is expected to be only 17 lakh tons as
against the normal yield of 20 1lakh
tons. Then in Maharashtra the food

very heavy. .
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situation ig again bad. The food situ-
ation in Maharashtra is getting more
and more critical and one-third of
Maharashtra falls within the scarcity
.area. Thus if we take the fourteen
States of India, in most of the States
we come across mounting deficits . in
food production and the food crisis is
lengthening its shadow over the land.
That is the situation. But where do
you find that here in this assessment,
in this survey? None at all, you find
nothing of it here. The food situation
today is not merely one of some plus
or minus, of some deficit or surplug in
production. It means a critical situa-
tion and terrible human suffering.
Millions upon millions of people stand
up in over lengthening queues of star-
vation and hunger for a morsel of
food. That is the picture today.

That is the picture today. Starva-
tion deaths take place in U.P., Bengal
and other States and people are becom-
ing destitutes. Where we should see
smiling faces in the countryside in the
third year of the second Plan, we find
tears. We find people lining up as
destitutes; we find people thrown about
in the streets trekking towards the
city in quest of life. That is what is
happening and I would like to ask the
hon. Finance Minister to tell us why
that grim dismal picture of human
agony is not reflected in what is sup-
posed to be an economic survey for
the year 1957-58. Then, 8ir, food
deficit means again heavy imports. It
is maintained that in the second Five
Year Plan period the imports would be
about 6 million tons but today we are
thinking of importing 3 million tons
in one year and it is the hon. Members
of the opposite Party, the leaders of
the Congress, who were saying that
the imports may cost us about 1,200 if
not more crores of rupees. That is
the position. Every year the import

' goes up but production is not going up
and whatever has been the increase it
has not been much. T am not one of
those who deny some improvement
that has taken place in the food pro-
cuction but there is nothing to write

1

|

home about. Even if you look at this
report, you will find that in 1953-54,
the food production was 68-72 million
tons; in the next year, 1t was 6660
million tons; again in the next year,
1955-56, it was 65°29 million tons and
in 1956-57, it was 68-69 million tons.
It has more or less been steady. There
has been some decline but on the
whole there has been a slight increase.
There is no denying that; but then, how
1s it that the yield has been so negli-
gible or so slow? One has to ponder-
over this problem. In this connection,
1 might also mention that many econo-
mists and statisticians in the country-
feel that this is not the actual yield
at all. They say that the actual
yield would be much less because the-
increase that is there has been only a
paper increase because of better statis-
tical coverage of actual food produc--
tion. I am not going into this at this
stage but, even assuming that this is.
the actual yield, the gain has been
very very small and we note that the:
deficits are going up year after year.
Therefore, from the point of view of’
production, we have to consider this
thing. We are all for increased food
production but there again we come up-
against certain policies. I shall come
to that later. Here, imports cost
money. Where we lose very heavily-
on foreign exchange, how can we
rebuild our country quickly especially
when the heavy load of food deficit is
on our backs and we are crushed
under these deficits, if hundreds and
hundreds of crores of rupees were to
be dissipated in importing a commo-
dity which could be produced in our
own country? I would like to ask the
hon. Finance Minister to answer this
thing. If it Zoes on, then the other
things will decline and there is no
escape from this situation. Now, Sir,
the question of food prices is an impor-
tant one because the pivot of the price
structure in the country is this and:
all other prices somewhat revolve
round food prices. Food prices are
ruling high. Even this morning, the
hon. Deputy Food Minister, while
answering certain questions, gave us
some idea of the food prices, Rs. 20,
Rs. 18, Rs, 21, Rs. 25 and so on. In:
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the first instance, these prices are too
high for the common man to buy the
adequate quantity which he requires
for his calorific needs and, secondly,
they influence the prices of other com-
modities in an upward direction.
Therefore, here again, we are faced
wilh a problem. From whatever angle
you judge, the feod problem has
become an acute national food prob-
lem; the food crisis is a national crisis
in a way and I think we need to wage
an all-out war against this crisis in
order to solve this problem. There is
not even a recognition of the problem.
This economic survey report contains
statistics and all about that but that
statistical information is full of “buts”.
I do not know how many “buts” are
here; it becomes difficult for a man in
his common sense to ignore some of
the facts but there are intelligent
people 1n this world who immediately
add a “but” and get away from the
responsibility that follows from a
recognition of a fact. That is what we
find in this. In this connection, I
would like to tell the hon. Finance
Minister this thing not because he is
the Finance Minister but because he
is the Leader of the country and also
the Head of the Government. Now,
Sir, I repeat that the food problem
cannot be solved until and unless we
tackle the question of agrarian reforms,
Much has been said about agrarian
reforms though not at Pragjyotishpur.
For once I heard Congressmen at
Pragjyotishpur telling the truth, the
home truth. I liked the hon. Member
from Andhra in the Congress Party
who got up in Pragjyotishpur and said,
“what was the land reform?” Many
others said that it had taken ten years
to realise that these reforms had led
them practically nowhere. Now, it is
a good thing when good people recog-
nise facts. It is a good thing after all.
Here again, land reforms are very
important. The hon. Prime Minister
has expressed his feelings against
evictiong but evictions do take place in
the country. His words had been
flouted by his own followers in the
States. Now, Sir, evictions had taken
place, as is well known. The hon.
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Prime Minister was indignant about
the voluntary surrenders and he made
certain public remarks but it seems
that those who are at the helm of
affairs in the State of Hyderabad
would not listen to him. It seems that
there are Ministers in the Congress
Party who would not only not listen
to us but sometimes would not even
listen to their own leader, namely, the
hon. Prime Minister. The problem of
land revenue has to be gone into.
What we stress is that land should be
given to the tiller of the soil. There
is no escape from it; once you give land
to the tillers of the soil, you would
begin to reorganise your agriculture,
create the labour incentive and a new
life would spring in the countryside
and you shall see the results. Until
and unless this is done, not much will
have been achieved by this kind of
land reforms that we have had so far.
The Prime Minister is fond of telling

us about the community development , .

projects. The community dvelopment
projects have their own utilities and
benefits; I do not deny but there again
you will find that the increase in agri-
cultural production in the community
development project areas has been
much less than the national increase
taking the country as a whole, There
has been increase of 10 per cent. in
the case of the community develop-
ment project areas as against 27 per
cent. taking the country as a whole
which is the national average. It does
not speak well of the community deve-
lopment projeet areas. I think we
should review this from this angle.
The community development projects,
whatever they may offer, would not
offer a solution to this problem for the
simple reason that there the land does
not go to the tiller of the soil. There-
fore, what is important is not to
parade merely the statistics about the
community development projects or to
describe how fine they are, what a
revolution is going on in the country-
side and so on but to ensure that the
land is distributed among the tillers
of the soil What we find today is that
even the wasteland is not distributed
among the tillers of the soil. In the
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country today there is a lot of waste-
land which, if distributed, would
make a material difference to the food
situation. Now, I need not go into
these figures here; here, I would like
to only point out one thing. Accord-
ing to our calculations, 95 millions
acres of cultivable wasteland are
there. Why is it not distributed? It
is possible to distribute all this land
by vigorous measures among the
peasantry, among the tillers, the poor
peasants and the agricultural labour-
ers. Why is it not being done?
Fifty-five million acres of fallow land
are there and this again is not being
distributed. Let the Government
answer. This is about the food situa-
tion. Then, Sir, reference has been
made to the situation on the industrial
front. There again you will find a
rather disquieting admission that the
tempo of development in the industrial
sector 1s falling, whereas the tempo
should be higher, continually higher.
Now we have reached a stage when
the rate of industrial development in
the country in the middle of the
second Five Year Plan, a Plan which
is supposed to industrialise the country,
vegisters a decline; everybhody should
be alarmed at it. Now, Sir, I doubt
whether the Government realises the
implications of this rate of fall in the
industrial output. This is stated in
their document.

Then again I shall point out here
that industrial relations are very
important. But industrial relations are
becoming worse day by day. In very
many fields nothing is being done to
improve the position and you cannot
have your industrial sector fulfil its
function in g developing economy until
and unless industrial telations are
adjusted. You will find that in 1954
there were 840 disputes, in 1955—1,166,
and in 1956-—1,263 disputes. This is an
indication that something is ‘very
fundamentally wrong in the industrial
sector. I hold the capitalist stars, the
monopolists especially and their friends
the ruling party responsible for creat-
ing dislocation in industry and provok-

ing disputes. It is the policy of denial,
the policy of lockout, the policy of
intensive exploitation of the working
people, the policy of all kinds of
service conduct rules, these are the
policies that spoil industrial relations
and bring about a situation which no-
body wants.

Then, Sir, unemployment 1s growing.
Whereas we are told in the second
Five Year Plan that eight million new
employment opportunities would be
created, according to the estimates of
the employment exchanges in the
country which reflect the very nature
of the economy in the industrial sec-
tor, unemployment is swelling. There
are many more unemployed people to-
day than at the beginning of the
second Plan. I would ask the Finance
Minister not to try to evade the issue
but explain as to why such a thing is
happening.

In West Bengal, tor example, un-
employment is growing at the rate of
12 million per year—I am quoting the
official figure. Now this is the picture.
Whereas we should solve our un-
employment problem, move towards it,
unemployment 1s growing in the
country, and there is not even an effort
to arresti it.

Now, Sir, let me come to some other
aspect, the price aspect. To show that
the prices have fallen they have made
a wonderful comparison. I do not
know whether the gentlemen there
think that we are a bunch of children
in the kindergarten to be treated to
such kind of statistics. Read that sta-
tistics and you will find that there has
been hardly any improvement in the
price situation. See how they make
the comparison. They quote the
wholesale price index number of
August 1957 which is 112, and then
they quote the January whalesale price
index number, which is 103, and they
tell us that immprovement has taken
place. They have forgotten that Janu-
ary is the harvesting time when prices
tend to fall, and August is the lean
period when the prices rise. Is that



.
©

2163 Budget (Genergl), 1958-59— [ 4 MARCH 1958 ] General Discussion 2164

the comparison that you have to
make? Then you will find in the pre-
‘vious column, if you take December
1956 the price index number was 105
-and for January 1958 it was 103. Where
is the improvement? WNow that has
been mentioned; the comparison has
Jbeen made; a strange comparison has
been made. Well, I do not know if
they make such comparisons where
they will land themselves in. 1 can
.understand their difficulties, isolating
Mr. Mundhra from his concarn. I can
understand their difficulties but this is
how they proceed.

Now, Sir, the prices of the interme-
sdiate products and finished products
have not shown any decline at all, and
vet-we are told that prices have tend-
ed to fall. This is what they say.
is an entirely wrong analysis. Even
if you take the wholesale prices, if

It -

‘the retailer, they will tell you that the !

.price paosition is as precarious az it
had been, and there is no sign of
improvement whatseever. Where is
that recognition? On aecount of the
high prices the people are suffering. I
would ask the people who are work-
ing around here whether their condi-
tions of life have improved. The
working class cost of living shows no
‘improvement. fhe collections from
small savings are showing a decline.
‘Still the hon. Members of the Gov-
‘ernment cpposite would have us
believe that the price situation has
improved. Well, are they kidding with
us? I would ask them: This kind of
"kidding with the public should stop
.and they should face facts.

%ow let me take the wider field,
. other aspects of their economic policies
where there has been no change of
policy whatsoever. There is the private
sector. There is Mr. Mundhra. But
Mr. Mupdhra has done one good thing.
He has focussed attention on the
private sector when others are hiding.
“"While he burnt his boat he blew up
*the Finance Minister. Well, in that
-scandal all blew up . We saw it. But
.one good thing came out The private

-/

- nally.
you ask the consumer, if you ask even |,

sector wag before the gaze of the pub-
licc. Now what has happened? Such
things are happening. They do not
care to find out until and unless you
get a Mr. Feroze Gandhi to divulge
the facts or some other hon. Members
here. I shall give you a small scandal
from the facts and figures I am in pos-
session of, and you will see how -
things are developing there.

Now, Sir, I am not a scandal-monger.
Still T shall relate a scandal. Now, as
you know. Sir, the Dalmias owned the
Bharat Bank. It is well known, the
Bharat Bank was owned by them.

SHrr V. K DHAGE (Bombay): It
is a scandal?
Surr BHUPESH GUPTA: Origi-

It does not exist now. Dalmias
owned the Bharat Bank. This bank
could not get on well and it never
gave any dividends since 1943. Later
on, when it was in an absolutely tight
corner some of the offices and the
assets of the Bharat Bank were trans-
ferred—the Punjab National Bank
acquired them. That is how it was
done—the Punjab National Bank
acquired this thing for about ten crores
of rupees. But all its property was
not bought and certain things remain-
ed with the Bharat Bank. Then, in
order to obviate certain difficulties
Bharat Nidhi Limited was started by
the Dalmias and the Bharat Nidhi
Limited tackled the properties, the
remaining properties of the Bharat
Bank. In 1950 the investments in the
Bharat Nidhi1 amounted to 70 lakhs of
rupees and our information is—the
Central Government can find it out—
that this Bharat Nidhi began to finance
the Dalmia concerns, the Dalmias,
obviating the company law and other
banking regulations through the
mechanism of the Bharat Nidhi, which
became an investment corporation. The
idea was to circumvent the statutory
regulations that apply in the case of
banking institutions. Then, Sir, what
happened? Then the Dalmia scandal
came up. A commission was appointed
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to enquire into the Dalmia undertak-
ings, as you know, and the matter is
being tackled elsewhere—I am not
going into that.

Then what did they do? They set
up an Industrial Investments Limited,
investments with an authorised capi-
tal of one crore of rupees but a paid-
up capital of Rs. 50,000, a ¢ompany with
an authorised capital of one crore of
rupees and a paid-up capital of Rs.
50,000 only! The Industrial Investors
Limited then purchased the shares of
the Bharat Nidhi and commenced busi-
ness. The Industrial Investors Limited
got its commencement certificate on
the 21st of October, 1954.

Mgr. DEPUTY CHAIRMAN: What
has the Government to do with all
this? .

'

Surr BHUPESH GUPTA: I am
coming to that. Let me come to that.
They will come at the fag end of this
scandal; not before. First Mr.
Mundhra, then Mr. Patel, then Mr.
Krishnamachari . . .

Mr. DEPUTY CHAIRMAN: You
must hold the Government responsi-

ble?

Surt BHUPESH GUPTA: You will
see that; coming; wait a little. Wait
a little, coming. Government is com-
ing. Government will not be caught
so redhanded as has been done in
another place. We are talking about
the resources for the Plan. Then, Sir,
after the commencement of this thing
what happened? These shares of the
Bharat Industrial Investors Limited
were financed by one gentleman. Now,
people say that he is, in the language
* of the common man, Dalmia’s bank.
I do not know who is whose man.
Mr. B. P. Bajoria financed the Indus-
trial Investors Limited and Industrial
Investors Limited at once acquired
shares of the Bharat Nidhi and this is
what was done. About 9,90,000 shares
or so, partly paid up shares of Rs. 10/-
. each, were transferred. They were

selling in the market at the time bet-
ween Re. 1/- and Rs. 1/7/-. They
were transferred to the Industrial
Investors Limited at four annas per-
share—four annas per share suddenly. .
Then, after having transferred the
shares through the Bharat Industrial.
Investors Limited, Bharat Nidhi, for-
the first time declared its maiden divi-

dend of two annas per share. That
was followed in the two successive:
years

Mr. DEPUTY CHAIRMAN:  Mr.

Bhupesh Gupta, we are not concerned
with all this . . .

Surt BHUPESH GUPTA: We are
concerned here with it . .

Mgr. DEPUTY CHAIRMAN: We are
not concerned here with what pri-
vate companies or private persons do.
They are not here. We are not con-
cerned \here.

Suri BHUPESH GUPTA: I am:
not going to accept that position. L
shall say how the resources of the-
country . ...

Mgr. DEPUTY CHAIRMAN: You:
can fully criticise the responsibility of
the Government . . .

(Interruptions.)

Surr BHUPESH GUPTA: This is
my trouble always with the Chair. I
want to criticise the Government, but.
not in vacuum.

Mr. DEPUTY CHAIRMAN: Not.
private persons who are not here.

Seri  BHUPESH GUPTA: Mr.
Mundhra was a private concern . . ..

Mgr. DEPUTY CHAIRMAN: Order,
order. So far as the Government is-
concerned, you can criticise. Please
listen. You first show how the Gov--
ernment is concerned.

Serr BHUPESH GUPTA: No, Sir.
I demand my right. I criticise the:
Government for not applying the:
Compbpany law
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Mgr. DEPUTY CHAIRMAN: Order,
order. I do not allow persons who are
not here . ..

Surt BHUPESH GUPTA: Accord-
mmg to the company law, I can criti-
cise . ..

Mg. DEPUTY CHAIRMAN: You
kindly listen. I cannot allow you to
criticise persons who are not here.
You have mentioned names. You first
fix the responsibility of the Govern-
ment.

Surt BHUPESH GUPTA: Sir...
(Interruptions.)

Mr. DEPUTY CHAIRMAN: Order,
order. You must obey the Chair. You
fix the responsibility of the Govern-
ment. You can criticise the Govern-
ment. I will allow you, but not pri-
vate persons who are not here to
defend themselves.

Surt BHUPESH GUPTA: I cannot
understand what you are saying. Can
I not criticise the private sector, I
would ask the Prime Minister.

Surr V. K. DHAGE: I understand
from his speech that the provisions of
the company law have not been com-
plied with with regard to the floatation
of the capital. He seems to say that...

Mr. DEPUTY CHAIRMAN: He
must have first fixed the responsibility
of the Government. I will allow him
to criticise the Government to any
extent. He cannot go on giving 1950
figures, 1951 figures regarding private
companies which have nothing to do
with the Government.

Surr V. K. DHAGE: How the com-
pany law had not been administered...

Mr. DEPUTY CHAIRMAN: We are
not concerned with the company law.

Surr BHUPESH GUPTA: I am
making a  submission. This time
should not be included. I wish you
listened to me.

-right.

Mgr. DEPUTY CHAIRMAN: You
first show me how the Government is.
concerned with it.

Surr BHUPESH GUPTA: Just a
minute. [ have understood that.
Don’t you see that I criticise the Gov-
ernment? You cannot accuse me of’
not criticising the Government.

Mgr. DEPUTY CHAIRMAN:
you are an adept in it; the
House knows it and the
knows it.

I know
whole-
country

You have every right also to criti-
cise the Government. But I do not
want you to criticise the people who-
are not here.

Surt BHUPESH GUPTA: 1 do not
know whether the People’s Repre-
sentation Act has any provmon for
the private sector

Mr. DEPUTY CHAIRMAN: It is-
a well established Parliamentary-
practice.

SHr BHUPESH GUPTA: 1 tell youw
how I am doing. Please listen .

Mr. DEPUTY CHAIRMAN: No, I
cannot allow you to go on like this.
You must adopt some parliamentary
principle.

Sugr BHUPESH GUPTA: 1 have
adopted. I leave this matter to the
Privileges Committee. I stop here. It
is a question of privilege. It is for-
the Privileges Committee.

Mr. DEPUTY CHAIRMAN: All
You raise a question. I shall
see about it. You can criticise the
Government, but not private persons.

(Interruptions.)

Surr BHUPESH GUPTA: I am:
entitled, first of all . . .

Mr. DEPUTY CHAIRMAN: Please
wait.
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Panpit ALGU RAI SHASTRI (Uttar
Pradesh): 1 take exception, strong
exception to the attitude of the hon.
Member towards the Chair and when
the Chair wants to stop at a particular
moment, or give some ruling or give
some advice, the hon. Member must
submit to it. Otherwise, the decorum
of the House is seriously injured, 1
submit.

Suri BHUPESH GUPTA: 1 am
grateful to the hon. Member, but I am
trying to impress upon the Chair in
my own language, not in his.

THE
AND

Tue MINISTER or STATE 1IN
MINISTRY or TRANSPORT
COMMUNICATIONS (SHr1 Rag
_.BAHADUR) : May I just submit that
it may be possible for the members
of the Government to reply to a
charge which isimade in regard to the
policies pertaining to thz governmen-
tal actions. It is not possible for us
at all to say anything about the pri-
vate affairs of a particular concern....

Mg. DEPUTY CHAIRMAN: That is

what 1 have been trying to impress
upon him.
Serr BHUPESH GUPTA: What I

am trying to tell, is this. Income-tax
has been evaded. The Company Law
Administration has been by passed
and it was the duty of the Govern-
ment to prevent such manipulation.
The law has to be changed. This is
the point. Otherwise

Mg. DEPUTY CHAIRMAN: Now
you can say that the Government has
not been able to find out the people
who have evaded tax, but not go into

the details of private persons. I am
not allowing such things.

Surpi BHUPESH GUPTA: Now,
Sir

Mzr. DEPUTY CHAIRMAN: Don’t
mention any names, Don’t mention
the names of persons who are not here
to defend themselves.

Surr BHUPESH GUPTA: Bharat
Nidhi, as far as I know, is not the
name of any human being.

Mg. DEPUTY CHAIRMAN: Yes, you

have mentioned so many names.

SHrt BHUPESH GUPTA: This is
the point.

Mr. DEPUTY CHAIRMAN: Be
relevant.

SHrt BHUPESH GUPTA: These

things cannot take place until and
unless certain (Government policies
have loopholes and they are taking

place through the evasion of certain
laws.

Mr. DEPUTY CHAIRMAN: You
may mention the loopholes. You
may mention the failures of the Gov-
ernment. But do not refer to private
persons who are not here to defend
themselves.

SHrr BHUPESH GUPTA:
understood. I have every right to
criticise private sector and I have
every right in the budget discussion
to pillory, criticise, castigate private
sector, monopolists

I have

Mr. DEPUTY CHAIRMAN: You
can criticise the Government.

Serr BHUPESH GUPTA: 1 will~
particularly criticise the Government
for appeasing them.

Mgr. DEPUTY CHAIRMAN: Al

right, criticise the Government, I

will allow you.

Surt BHUPESH GUPTA: Have I
or have I not the right . . .

Mgr. DEPUTY CHAIRMAN:
understood you.

I have

(Interruptions.)

SHRI J. S. BISHT: The hon. Mem-
ber has got every right to criticise
a matter of policy, what the Gov-
ernment policy should be with regard
to private enterprise,

Mr. DEPUTY CHAIRMAN:
right.

It is ail
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Surr J. S. BISHT: But not to bring
in individual cases, there must be thou-
sands of private companies, private
companies run into lakhs. He has
no right to bring in individual com-
panies, unless they are here to defend
themselves.

Mr. DEPUTY CHAIRMAN: Leave
it.

SHr1 BUPESH GUPTA: I am grate-
ful again to Mr. Bisht, but if I just
mention, you will call it propaganda.
But if I quote from the copy of their
balance shéet, you will say it that I
am barred by Parliamentary pro-
cedure to criticise it. Well, Sir, I do
not know where do I stand. Now,
211, I am criticising. It seems the pull
of the private sector is too great.
Anway, let me end here. Here is the
thing. Moneys have been manipulated.
chen in three years Government
should have stopped it. Now, you will
see that first of all the banking
regulation has been evaded. Then,
Company law has been evaded. Then,
I say, why these things have been . .

Surr V. K. DHAGE:
have been evaded?

How they

SHrr BHUPESH GUPTA: Because
if the rest of the properties of Dalmia,
the Bharat Bank, had been run as
bank, they would have c¢ome under
the ©banking regulation. When it
became the Bharat Nidhi, some of
these measures of the banking regula-
tion did not apply. Transactions took
place. Then, when the Government
delayed, when the Government started
the investigation into the Dalmia con-
cerns, in order to evade, this concern,
the Industrial Investors Limited, was
started, but the shares were sold like
that. Here, 1 would ask the Govern-
ment to enquire into this thing in
order to see

Tue DEPUTY MINISTER or
FINANCE (SHrr B. R. BEAGAT): May
I submit this? The hon. Member says
that the Government should enquire
into this thing, For these very parti-
cular things, the hon. Member knows
that a Commission of Enquiry has

3

General Discussion 2172.

been set up, under the Commission of
Enquiry Act, and all the Dalmia con-
cerns are the subject matter of the
enquiry. I do not know what the
Government has to enquire and how
does it come

Surt BHUPESH GUPTA: 1 will tell
you. In this Industrial Investors-
Limited, Dalmia does not appear at
all. There is this snag.

Mgr. DEPUTY CHAIRMAN: You can
send all these to the investigating
Commission.

Surr BHUPESH GUPTA: No, Sir.
Then, instead of being elected to-
Parliament I shall indulge in

Mr. DEPUTY CHAIRMAN: He is
telling you that they have already
appointed an investigation Commission
to go into the question about all these.

Surt BHUPESH GUPTA:

I know -
that. But the Industrial Investors
Limited is not technically a Dalmia

concern. Dalmia does not appear there.
Somebody—Mr. Bajoria—the name I
have given, he has financed it.
According to the people he 1s Dalmia’s
man, though technically, legally, he is
not so. I would ask him to take that
particular concern under investiga-
tion—the Industrial Investors Limited.
Shares have been transferred there,
the moneys have gone now to somece-
body who is outside the pale of the-
investigation. Now, three years’ divi-
dend has been given. Now, blank
transfers will take place and these
shares—9,90,000 shares—will again go,
because Mr. Bajoria has got what he
paid. Four annas he paid and in divi-
dend he got six and a half annas. It
will go in blank transfer, when we
shall be whistling. That is why I
would ask him to enquire into these
things and find out as to how this
transaction took place. Sir, I am very-
sorry to say one thing. I do not like-
to irritate people, and least of all, you.
And I am very sorry if I have done-
anything
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Mr, DEPUTY CHAIRMAN: If you
are relevant, you won't irritate me. I
want you to be relevant, especially
‘when you are the leader of the
Opposition.

SHr: BHUPESH GUPTA: Sir, I am
always relevant, but somehow or
other we do not seem to be relevant
to each ‘other. So, Sir, this is what I
.say. Let them make enquiries about
this matter.

~ Sir, here I have got a certified copy
of the balance-sheet. They can get it.
"They have got more money, and they
-can examine this. Now here is the
Birds Investments Limited. And what
is the Government’s policy. Well, I am
not concerned with this thing as such.
"But here you will find in the Report
.of 1957 that the Allahabad Bank Ltd.
advanced Rs. 43,62,408 against securi-
ties, the market value of which was
Rs. 14.18,170 on the 30th of September,
'T would like to ask the Government as
to how, in view of the Government
regulations, the Allahabad Bank could
advance to that particular concern,
the Birds Investments Limited, an
amount which is almost 300 per cent.
-of the amount of the securities. I
‘would like to know that. We are told
that the banks should keep a margin,
under the, Reserve Bank Regulation,
-of 40 per cent. or so. But here we find
so much money having been advanced.
Again, Sir, you will find that against
the securities and shares of
Rs. 17,99,600 an advance was made by
the Allahabad Bank to the tune of
Rs. 37,68,640. How was it possible?
What happened to our banking laws?
"To whome was it advanced and why
so much money is being advanced by
a scheduled bank, and what is the
Reserve Bank doing? This is all that I
am putting before this House.
advise the scheduled banks not to
advance against securities without
keeping a margin so that in times of
emergency.

Surr B.R, BHAGAT: Is it a primary
:security or a collateral
Sometimes, it is a collateral security.
fI request the hon. Member to explain
:that.

You '

security? |

Suri BHUPESH GUPTA: What has
been stated I have stated here. You can
enquire into it. My complaint is that
despite your regulations, the scheduled
banks are advancing . . .

Mr. DEPUTY CHAIRMAN: He
wants to know whether it is a primary,
security or a collateral security.

Surr BHUPESH GUPTA: I read
the whole thing. I have already said
what the market value of those shares
amounted to. This is all that I find.
Now whether it is collateral or not, I
do not know. But this is a holding
company and you know that a holding
company has shares in various other
concerns. Now how the money is dis--
tributed or administered, 1 do not
know_, I think this matter also calls
for a little examination.

Here, Sir, I would only suggest one
thing. The banking industry has to be
nationalised. This is my point, because
until and unless we nationalise the
banking industry, we cannot find the
necessary resources and cannot control
the money market and the economie
situation in any way. Now, Sir, the
scheduled banks in our country
control about Rs. 1300 crores to Rs.
1400 crores in deposits of all kinds,
and these moueys are left in the hands
of the private sector which is con-
nected with the monopolistic concerns
and from amongst whom the
Mundhras come up, some flamboyant
and others not. But Mundhras none-
theless come up. It is in their hands
that so much moneys is left. Therefore,
Sir, it is very important from the
point of view of ensuring economic
development that we nationalise the
banking industry for two reasons,
firstly that we can get control of the
economic resources that lie with them,
and secondly we will be in a strategic
and commanding position to control
and influence the other economic
trends in the country for furthering
the industrial development of the
country. This is what we suggest.
Nationalisation of the Imperial Bank
is by no means enough, and there

" again you will find, Sir, that the State

Bank today is patroniging the mono-
polistic element, and investigations
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will reveal that the State Bank of
India has been one of the biggest
backers of the Mundhra concerns. Rs.§
crores to Rs. 7 crores have been
advanced by the State Bank to the
Mundhras against securities and shares
many of which are supposed to be
-undependable and spuriogs, This is
-what I say. Sir, it is therefore impor-
tant that the Government should do
something about it. Then, Sir, about
the Jessops undertaking, we have sug-
gested that it should be taken over
and nationalised. Workers have
:already demanded it. Sir, the moneys

:are being utilised for speculation. The

Jessops’ resources are being utilised
‘for speculation. We are not amongst
‘those who separate the presiding deity
from the show. We cannot leave it at
‘that. Sir, therefore it is important that
'vou should take control of the Jessop
-concerns and nationalise them. TELCO
should also be nationalised and that is
mow we should proceed. Similarly,
Sir, the coal mines also should be
nationalised not only because of the
-disasters that are taking place, but
enormous resources that lie with the
coal mines and managements should
come within the reach of the Govern-
ment. That vital sector of our industry
‘with so much of resources should not
‘be left in the hands of these few
‘monopolists who are mostly Britishers,
if we really want to develop our
national economy. This is my sugges-
‘tion.

Then, Sir, about foreign investments,
wne of the contributions of the former
Finance Minister has been to create
the climate. as they call it, for foreign

investors to come in, By foreign
investors they mean the capitalists
from the United States of America,

"West Germany and Britain. Now here,
‘Sir, we have got the report of the
Birla Mission. I would ask the hon.
"Minister as to who authorised
"Mission to go. The report indicates
that the Mission went there not so
much for protecting the interests of
our country and for  advancing
them, but for founding their connec-
tions and contact and establishing
‘liaison and also for securing resources
‘for their own ends. Now how much of

|

“his |

foreign exchange has been spent on

this Mission, I would like to know.

Sir, the former Finance Minister

developed a policy of inviting foreign

capital. I am not talking about the

loan capital or assistance that we get,

but foreign private investment. Here

we have got the latest Reserve

Bank survev and it only shows

that the foreign private invest-

ment has not been of much help

to our country. You know, Sir, that

there have been two surveys before. .
In one survey the foreign private
investment stood at Rs. 420 crores at
the end of 1955. Then it rose to
Rs. 481 crores. Since the last survey
in 1953, the net increase has been
of the order of Rs. 44 crores. This
is what I have got in the year
1954-55. Therefore you will find that
most of the money has gone into lines
which do not enjoy the priority that
we have 1n our mind. Oil has also
taken a considerable part of it. Then,
Sir, another dangerous development
is this that there is a marked pre-~
ference for direct managerial control
over the enterprise in the selected
fields. Now, Sir, two types of invest-
ments are there, direct investment
and portfolio investment. Direct
foreign investment is under the con-
trol of the foreigners. That has
increased from 83 per cent. to 85 per
cent. There has been an increase in
that ratio, Sir. Therefore you will
find that the trend is not only that
the foreign funds are coming forth to
be invested in channels which are
of secondary importance, for exploit-
ing the resources of our country,
but also for securing greater and
greater control in certain sectors of
our economy. The fact that they do
not fully succeed is a different
matter, because public opinion is
there; the political situation in the
country stands in the way, but an
attempt is being made. What is friuch
more alarming is that the crisis of
the Plan is being exploited by some
extreme reactionary elements and
friends of imperialist pcwers in order
to entrench themselves and even
change the foreign policy of tha
country. This is even more alarming
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than the rest. One of the functions of
the former Finance Minister has been
to orientate and change the policy of
the Government in that reactionary
direction. Now, you will find that
remittances are being made. An
agreement between India and the
U.S.A. was made last September
guaranteeing these remittances,
guaranteeing all sorts of concessions.
We are suffering from death of
resources here, but Rs. 30 to Rs. 40
crores are being taken out of the
country every year by way of profits
and dividend. The oil companies, you
will find, are sending out lakhs and
lakhs of rupees every year, and Gov-
ernment does not put a stop to it.
In 1956 Burmah Shell remitted abroad
Rs. 32°58 lakhs. the Assam Oil Com-
pany Rs. 55 lakhs; Standard Vacuum
Oil Co. Rs. 1074 lakhgs; Caltex
Rs. 10-74 lakhs; Standard Rs. 9'96
lakhs. This is how money is being
sent out of the country. Can’t we
do something to retain this money 1n
our own country in order to be
invested for the development of the
country? I wouid ask the Govern-
ment to stop foreign remittance of this
kind. Is it not possible to do so?
When we are having so much econo-
mic difficulty, when we need to save
every farthing, when we are asking
our people to make sacrifices, are we
to allow such remittances by the
foreign exploiters of our land who
have no right to be here inside our
country? I put that question for the
Government to answer.

Then, an agreement has been arrived
at with the Assam Oil Company. A
rupee company is to be started called
Qil India Ltd. and is going to be
registered. I would like to know the
terms of that agreement before the
registration 1s put through. I would
demand of the Government that
Parliament should be appraised of the
terms of that agreement before the
registration is finally made. I am
opposed to that two-thirds share.
Here you will find that {wo-thirds
share would go to the Assam Oil Co.
and only one-third is retained. Who

owns the land? How will the mining
leases be affected? All these things
are essential for us to know before the

country is expected to accept this
kind of agreement. I do not like
these secret deals. Here an  office °

had beer started a long time ago by
the Assam Oil Company solely with
the object of entertaining some Min-
isters by having nice parties in the
Ashoka Hotel in order to get favour-
able terms. Reports are published in
the journal which comes from Digboi.
I do not know whether you have
come across any such journal. But I
do happen to see these photographs in
it of hon. Members and the gentle-
men of the Assam Oil making merry
in parties in the Ashoka Hotel
nodding their heads against each
other. No doubt we do not see .he
actual nodding in the photographs
but that is what is happening. We
want to know whether this agree-
ment is in the national interests.

Then, I would deal with another
aspect of the matter; we are spending
on our defence about Rs. 278 crores.
This is a very big sum. I am not one
of those who would say that the
country’s defence should not be strong
We stand for a strong defence policy,,
for proper defence, although we
stand for no war at all, no hostilily
to anyone, but at the same time our
frontiers have to be guarded against
all possible attacks by gentlemen of
those powers who sometimes visit
here, say one thing in Delhi, quite
another thing in Karachi and quite
another thing in Singapore. Against
them we want to protect our country.
We stand for effective and pioper
defence. Here you will find that in
1955-56 stores purchased abroad were

of the order of Rs. 1568 crores. In
the Budget it will be about
Rs. 7,13,15,000. Could we not make

our defence industry self-sufficient?
We must stand on our own legs. We do
not like to rely on those countries who
on the one hand give us some arms—
I do not know wnether they will fun-
ction 1n a time of emergency—and on
the other hand go to Karachi and say
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that atomic bases should be started
there. We do not like to treat with
the thieves of the Baghdad Pact
countries in this manner. They are
the people who started the SEATO.
They are the people who started the
Baghdad Pact. They are the people
who are trying to encircle India in
order to blackmail and intimidate us
by these atomic bases. These are
the people who are supposed to help
us in building up our defence. Sir,
I would not rely on them. Therefore,
I demand of the Government that our
defence industry should be built up
to such a level that it will meet all
the requirements of our defence.
That is most important. We must
completely rely on ourselves for
defence equipment. Our defence
expenditure is going up but then we
are not taking any measures to build
up our defence industry. We can
produce everything, we can produce
Bren Guns, rifles; we can produce
every requirement in our own country.
Why can’t we do that? Let us bend
our efforts to that end, so that we can
possess a vital and self-sufficient
defence industry. Here again, there
is the question of drain of our foreign
exchange. All this money is lost to us.
We should see that this drain declines.
This ig another point with regard to
defence.

(Time bell rings.)

Mr. DEPUTY CHAIRMAN:
have already spoken for
hour.

You
about an

Suri BHUPESH GUPTA: Thank
you. You have been so generous. It
is my good luck.

Now, about the resources for the
Plan. This is very important I
think we must inecrease our internal
resources. Foreign loans will not
take us very far. Take this P.L. 480.
‘What is P.1. 4807 Does the hon. Min-
ister know about? 1 am not sure.
P. S. is public law. P.L. 480 is public
law 480 of the U.S.A. I come across
such things in the papers. I read some

123 RSD —T7. J

American papers, because we must
know the enemies of our country.
P.L. 480 is meant to dump American
stocks in foreign markets. I do not
say this; it is the gentlemen of P.L.—
not 420 but—480 who say this. Now,
about foreign aid. This is what Mr.
Dulles said:

“But I think people feel that if
India were to fall under the control
of international communism, that
would be a major disaster.®

Mr. Dulles said:

“It would be a disaster of 1tne
same order as the Communist take-
over of mainland China.”

This is what Mr. Dulles said before
the Foreign Affairs Committee of the
House of Representatives to justify
the Foreign Aid programme. Am I
to understand that the American aid
plan is from any alfruistic motive or
in order to serve their own political
ends? Will the Deputy Minister for
External Affairs by intervening in the
debate

Tue DEPUTY MINISTER or EX-
TERNAL AFFAIRS (SHrRiMATI Laxg-
sEMI MENON): She has nothing to do
with it.

Surpt1  BHUPESH GUPTA: . ..
kindly enlighten ignorant people like
me over this simple matter? Now
this is how they do. Often it is done.
In the United States you read in the
papers slander against Prime
ister Nehru, slander against the
Defence Minister, slander against our

country and at the same time talks
about the aid in order to save our
country from Communism and in

order to save what they call ‘demo-
cracy’. Thig is the position. Political
motivation is there behind such aids.
Therefore I warn the Government:
‘If you go along that way, you will
not achieve any result’ And what is
more, you note that the aid is being
utilized not for industrialisation of
the country. A characteristic feature
of the American aid is that it does
not go into the building of steel mills

Min- -~
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or heavy machinery. It goes inio
certain channels of investments which
are not at all that way, industrial as
we understangd it. They may be help-
ful in certain respects. Again, the
purpose is so to tie up the Indian
economy with the American aid that
it is possible for them to exert pres-
sure on our economy and to do a little
blackmailing over this country. This
is another motive. Now I would warn
the Government—I know the Prime
Minister will say ‘I don’t care’. I
know the Prime Minister will say
that and I well understand his position
because I think he can say this thing
but, well, if others come into the
scene, the pull of the strings will be
too great for them to resist and I
am not sure if some of them would
not like to dance in the same way
as Mr. Suhrawardy and Mr.
Mohammad Ali had been dancing
across the border. This is my fear.
This is only my fear but 1 think this
should be feared by the Members
opposite also. American aid we should
be careful about. About resources, 1
have said that internal resources have
to be augmented. I am very glad that
gift tax has been introduced.

SHrr B. B. SHARMA: What about
the Rs. 45 crore aid from Soviet
Russia? Ty

Surr J. V. K. VALLABHARAO
(Andara Pradesh): Ask the Prime

Minister.
Surt  BHUPESH GUPTA: Since
some of you are allergic to Soviet

Russia, I refrain from any mention of
it.

(Interruptions.)

The Soviet Union does not make
such statements. The Soviet Union
wants to build up India.

(Time bell rings.)

I come to Gift Tax. You remember
you appreciated that. You will appre-
viate when I say that we had been

the advocate of gift tax. We have
been advocating it along with other
taxes. It is good that it has come but
after having taken the decision that
the gift tax has to be introduced, the
hon. Finance Minister began to think
about, I believe, the big men; the
donors who give Rs. 1 lakh as gift
to their wives will be exempted. -
Rs. 1 lakh of gift to wives will be
exempted. I don’'t know how many
fortunate wives there are in the
country who can look forward to a
gift of Rs. 1 lakh from their husbands.

Surr AKBAR ALI KHAN: You have
not married and you can’t appreciate.

~——

Shri BHUPESH GUPTA: The hon.
Member might possess one.

Dr1 R. P. DUBE (Madhya Pradesh):

He is a bachelor and he is feeling
jealous
Surt BHUPESH GUPTA: 1 don’t

know but exemptions have been made
and you will find therefore that
whereas Prof. Kaldor estimated that
Rs. 30 crores would be available that
way, they now expect only Rs. 3
crores. I can only say that too many
loopholes and reservations have been
made. The exemptions have been
too wide in order to exempt many
people. Here again a change should
be made in this matter so that we get
a lot of money.

Then charitable institutions are
there, take charitable institutions. I
know of industrial concerns in the
country, monopolists who set up
charities in certain Rajasthan areas
and other places, make their sons and
daughters beneficiaries and they get
away with this kingd of thing and
avoid all kinds of Government laws.
I can understand some kind of chari-
ties but these are fraudulant charities
and the beneficiaries of these, the
trustees and others, are all family
arrangements and these are made in
order to avoid Government laws.
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The gold with
tapped./

Then comes gold.
the rich people should be

This is very important. Gold with the

rich—not with the small man—but
with millionaires. I don’t know what
gold Mr. Mundhra possesses bhut I
think it is necessary to go after such
people and the Birlas and Tatas,
and get some gold from them and you
can utilise that. Keep them as reserve
for the country till we need them
either for meeting our foreign
exchange obligations or for backing

up our own currency. This is another

point.

Reserves of firms are not
tapped properly. Some loopholes are
there and as you know, taking over
deals are taking place in the country.
One management retires in favour of
another by paying very Theavy
amounts and control is being secured
by them. This should be stopped and
the Government should get at the
reserves. The Company reserveg are
a big source of finance for the Plan.
It is important for the Government to
try to find this. It is very very
essential for the Government to
change the policy, modify the policy
in this regard and improve upon it.

Mgr. DEPUTY CHAIRMAN: That
will do. . .
Surr BHUPESH GUPTA: Two

suggestions. Regarding taxation, the
common people deserve some reduc-
tion in taxation. They are groaning
under heavy taxation. I don’t know
how you feel the burden of taxation
but I am sure your chauffeur suffers
from heavy taxation, your clerks
suffer from heavy taxation, your
stenographers suffer from heavy taxa-
tion, your other people who attend to
your work at your home or office
suffer from heavy taxation, the peas-
ants and workars suffer. There should
be relaxation of the heavy taxation
and instead, the Union excise duty
has come up from Rs. 170 crores some
3 or 4 years back to about Rs. 300
crores It also needs the same thing.

The hon. Minister for Rehabilitation
is here and that is the last point that

being
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I wish to make. It is a human pro-
blem, . I hope he will recognise that
his policy in the Rehabilitation Min-
istry has been a Himalayan failure—
a Himalayan failure at that. He is
very happy. He smiles. But I don’t
see the smile on the faces of the
emaciated refugees with sunken eyes
who today are living in the Sealdah
station struggling for life. I don’t
see the smile in that humanity—
2,15,000 of them who are condemned
to live their lives in a place called
the camps, which should otherwise be
called ‘Ghettoes’. This is the position.

Surt RAJ BAHADUR: He smiles
at the absurdities of the exaggerated
remarks that the Hon’ble Member
has made.

Surt BHUPESH GUPTA: (Point-
ing to the Member behind him). He
advises me to ignore you. I am very
sorry.

Surr JASPAT ROY KAPOOR
(Uttar Pradesh): That is the diffi-
culty. You are surrounded by wrong
advisers.

Surt BHUPESH GUPTA: That
1should be your gain because I don’t
retort to it. Now many displaced
persons, 4 millions of them are in
Bengal today and half of them have
not been rehabilitated in land. They
are wandering in the streets and
nobody is there to look after them and
people in authority frown upon them.
That is their lot. And now they have
cooked up what they call the Danda-
karanya Scheme. Sir, I do not know
what Hanuman would have feltifhe
were alive today and heard of this
Dandakaranya Scheme. I don’t know.
But the gambling with public funds
will go on. I understand Rs. 100
crores have been sanctioned to do
something there which they do not
define, to rehabilitate refugee persons,
whereas it is possible in Bengal to do
by exploiting the resources there and
by exploring the possibilities there to
rehabilitate the uprooted Bengali
people in  their own environments.
We are not on principle against going
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outside. But before we leave our
hearths, before the Bengali people
leave their homes, before they go out
to new environments, which are some-
what strange to them, and having
regard to the mental condition of these
people who have come because of the
folly of the Government today, Sir, it
is essential to make every effort to see
that they are rehabilitated in
Bengal. But the hon. Minister would
not even listen to us. 1 suggest let
there be a conference of the represen-
tatives of all the political parties and
all refugee organisations in Delhi,
presided over by the Prime Minister
of India, in order to discuss this ques-
tion de nove, the entire question of
rehabilitation of the East Bengal
refugees. I beg of this House to show
sympathy to these people. I do not
speak from any narrow angle, but
today, Sir, you have in Bengal, East
Bengal refugees numbering 14 lakhs
out of a population of 25 crores and
they deserve some sympathy
from you. The whole problem should
be tackled as national problem. The
whole problem should be raised to
that level and I think hon. Members
should in honour be bound to solve
this problem. It should not be faced,
Mr. Deputy Chairman, as a problem
of the West Bengal people. It should
be viewed as a problem which we all
have to face and which we have got
to solve. So I would suggest this
thing. You will be surprised to hear
that there is a mill where out of the
640 men, as many as 411 are refugees;
but that mill is now in the hands of
the Receiver and it may be closed. I
don’t know what will happen then to
the refugees. Why can’t the Govern-
ment take it up and run it as a co-
operative concern, so that the workers,
these refugees may make a livelihood?
Why not divert some money from this
Dandakaranya Scheme which nobody
knows what it will produce, for indus-
trial development in West Bengal,
with special emphasis on refugee
resettlement in order to help them? It
is possible, Sir, but they do not
discuss these things with us. Dogmat-
ism is the line of the Government’s
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policy. Once they decide on a thing,
they go ahead no matter what happens
to humanity. I would, therefore, tell
the Prime Minister, the Finance Min-
ister,—without any reflection on the
hon. Minister for Rehabilitation—
that the time has come when we
should raise this problem from the
level of a State problem to the pedes-
tal of a national problem and to seek
a solution on the national level, by
the combined efforts of all those who
mean well and who wish to see these
refugees properly settled. This is my
last point that I wanted to make, I
have said many things, but I hope the
hon. the Prime Minister who was here
present for a while would consider
some of these things. I say this, but
not with much hope. Buf I remem-
ber one thing. The former Finance
Minister said that . . .

Mr. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, that will do.

Surt BHUPESH GUPTA: The
former Finance Minister said
that . . .

2

Mgr. DEPUTY CHAIRMAN: That
will do. Mr. Khanna will now reply.

Surt BHUPESH GUPTA: The
former Finance Minister said he was
not going to talk to Communists, that
he did not understand our language.
I think the Prime Minister will at least
understand our language. I wish that
he would understand what I have said
and make necessary changes in this
discredited policy of the Government
which has created this crisis.

Surr J. S. BISHT: Sir, the hon.
Member, Mr. Bhupesh Gupta, made
certain remarks that you are not
relevant. They are derogatory remarks
and I submit they should be expunged.

AN HonN. MEMBER: He said: “You
are not relevant to me and I am not
relevant to you’.

Surt RAJ BAHADUR: Sir, I sup-
port the observations made by the hon.
Member, Shri Bisht. Mr. Gupta was
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heard to say “You are not relevant.”
He said, “I am not relevant to you
and you are not relevant to me.”
That is a reflection on the Chair. It
is not a question of Mr. Krishna-
moorthy Rao and Mr. Bhupesh Gupta,
but of the dignity of the Chair and
decorum of the House.

Mr. DEPUTY CHAIRMAN: So
long as I am in this Chair, he has to
obey me. That is all.

SHrR1 BHUPESH GUPTA: How can
the Chair be relevant to an irrelevant
person?

Mr. DEPUTY CHAIRMAN: Any-
way, it is my ruling that should pre-
vail here and not yours.

Tae MINISTER or REHABILITA-
TION anp MINORITY AFFAIRS
(SR MEHR CHAND KHANNA): Mr.
Deputy Chairman, my hon. friend Mr.
Bhupesh Gupta spoke for quite a long
time, but towards the fag-end of his
speech he also made a brief reference
to the burning problem of the day,
in his own words, I mean the problem
of the rehabilitation of the displaced
persons in West Bengal. Sir he has
made certain observations for which
I feel I should intervene at this stage
5o that there is no misunderstanding
on that account.

My hon friend said that there
should be a certain amount of sym-
pathy as far as this problem is con-
cerned on the part of the Government
and the treasury benches. I do not
think, Sir, there is any country in the
world today which, depending upon
its own resources, has done so much
for the displaced persons as the Gov-
ernment of India has done, We have
spent up till now over Rs. 300 crores
on the rehabilitation of displaced per-
sons from Pakistan. Not only that,
Sir, the Budget that has been placed
before the House by the hon. Finance
Minister is indicative of the fact that
even this $®ar when we are faced with
serious problems, with financial pro-
blems, when we are taking money

|
|
|

from foreign countries, as far as reha-
bilitation is concerned, a sum of over
Rs. 30 crores has been provided in the
Budget and of that over Rs. 23 crores
are being allocated for the rehabilita-
tion of displaced persons from East
Pakistan. That is not a small sum of
money.

As regards tackling this problem on
a national basis, if Shri Gupta is not
carried away by his eloquence and if
the facts are not entirely distorted, I
would like to refresh his memory and
tell him that it was only on the 21st
of January that a conference of the
Chief Ministers of various States was
held in Calcutta, his home town. But
unfortunately, he spends most of his
time here in Delhi pining for the fate
of these unfortunate people in West
Bengal, while I spend most of my
time there. There, Sir, who presided
over this conference?

Sarr BHUPESH GUPTA: Heaven
alone knows what would have hap-
pened if you had spent your time
here.

Surr MEHR CHAND KHANNA:
That conference was presided over by
the Home Minister of the Government
of India. Who attended this confer-
ence? The Chief Ministers of the
various States of India attended it
and every one of them came forward
willingly and cheerfully to take this
human load. Whyv? Because they feel
that these are unfortunate persons who
bad to come away from their homes
simplv because of a political fact, the
fact of the partition of the country. In
spite of the fact that every State is
over-saturated, in spite of the fact
that the food problem is acute and
there is the agrarian problem, there is
the problem of the kisans, there is the
problem of the cultivation of the land,
that the land is not enough even to
meet local requirements, the Chief
Ministers of the States have come
forward and they have said, “We are
prepared to take a quota of the dis-
placed persons from West Bengal with
a view to resettling them.” So this
problem is being dealt with not on a
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purely Bengal, Assam or Tripura
basis, but it is being dealt with on the
national basis.

This is a problem which is being
tackled not only by the Chief Minister
of West Bengal, by the Chief Minister
of Assam and by Tripura but by the
Chief Ministers of all the States under
the guidance of our Prime Minister
and our Home Minister. Sir, he talk-
ed about the misery of the people in
the camps. I have visited these camps
and no Minister can be proud of the
fact that nearly three lakhs of displac-
ed persons are living in camps but let
us face facts as they are. In 1954, the
number of persons in camps was only
about a lakh; in 1955-56 six lakhs of
persons came to India from East
Pakistan, six lakhs in two years. The
average was about 25,000 persons a
month. What were we to do then?
Leave them on the road side, let them
starve and die? No, Sir, we took over
two lakhs of displaced persons into the

camps and the population went up
from one lakh to three lakhs. Today,
Sir, we are spending practically on

each displaced person at the rate of
about Rs. 25 amonth. Each person
costs us Rs. 25 a month. Even a baby.
an infant, a new-born, gets rations,
about 75 per cent. of the scale and
the rest get the cent per cent. Each
family costs us, if yvou take a family
to be about four to five persons, about
Rs. 100 to Rs. 125 a month. We are
paying to each displaced family about
Rs. 100 to Rs. 125 a month. We give
them food; we give them clothing; we
give them shelter: we give them medi-
cal aid and we give them education.
Not even that, Sir, if marriages are
to be solemnised, we give them
money. Unfortunately, if they go to
the next world, we even pay for the
cremation. Todayv, the Government of
India is spending roughly about eight
crores of rupees. My daily expendi-
ture is about Rs. 2:25 lakhs on relief
alone, on the relief of these displaced
persons. Has the Government of India
ever grudged a penny? No, not a
penny has been grudged and this too,
in spite of the difficulties, both finan-

f -

cialand otherwise, the country is faced
with. Everytime I have gone to the
Prime Minister who now happens to
be the Finance Minister he has helped.
I must say to the credit of the former
Finance Minister that he told me and

he said so openly, “I may cut here.

and there but where the misery and
the sufferings of the human beings are
concerned, you can depend upon me
to do my best” and he did stand by
that commitment. I am very anxious
that these people should be rehabili-
tated. I do not want them to stay in
camps a day longer but what am I to
do? I have got to create a vacuum and
there is no vacuum in the State of
West Bengal. In this truncated State
of West Bengal, two-thirds of which
has already gone away to East Pakis-
tan, we have got 32 lakhs of displaced
persons. Thirty-two lakhs is not a
small number. The number of persons
who have come from East Pakistan is
42 lakhs. Those of us who came from
West Pakistan were about 50 lakhs.
The number from East Pakistan can-
not be equated with the exodus from
West Bengal in terms of the vacuum
because in this case there is no
vacuum. In our case, it was a two-
way traffic. There was exodus from
West Punjab and there was exodus
from East Punjab, there was exodus
from Rajasthan also. When there was
a slight exodus in the early stages
from Bengal, we had the Nehru-
Liaquat Pact. I am proud to say Sir,
that we honoured every time of the
Nehru-Liaguat Pact faithfully and
loyally. We stood by the commitments
of our hon. Prime Minister. We open-
ed our gates and even those who had
left Bengal and had gone away to
Pakistan, came back but not a single
Hindu went back from Bengal to East
Pakistan. Even the few who
did go, never got back their
lands or houses. The result was that
even the small vacuum that was creat-
ed was filled up. Early in 1949-50, we
advised our friends, our own nationals,
to come back and we are proud of this
fact, Sir. that ours is a secular State.
In this State, we are proud of only one
fact and that is that our minorities
today can live with dignity, security
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and honour. That is not the position
in Pakistan. Though all the Hindus
and Sikhs have come away from West
Pakistan, barring a few in Sind, con-
ditions in East Pakistan are not even
quiet today. 1 do not say they are
ag bad today as they were in 1956 but
who knows. The speeches that

you
read every day, the speeches
of the former Prime Minis-
ters, the speeches of the present

Prime Minister, the speeches of those
who want to get back into the gaddi,
have got one thing only and that is
this that they go on provoking the
unfortunate minorities there and creat-
ing difficulties for them. What I am
trying to say is this that we are not
taking cognizance of these things. We
were the first to abrogate the Evacuee
Property Law in spite of the fact that
the property that we left in Pakistan
was of the value of over Rs. 500 crores
and the value of the property left in
India by the Muslims was only about |
Rs. 100 crores. In spite of this, we ¢
abrogated the evacuee property law in
1954. After the Tth of April) 1955, not
a single national of India could become -
an evacuee though it was only lately,
when practically everybody has been
thrown out of Pakistan that the eva-
cuee property law has been abrogat-
ed. Now, our approach to this pro-
blem is an entirely different one. Ours
is a human approach; ours is a secular
approach and ours is not an approach
that is based on politics or narrow
religious considerations. What I am
trying to do is to request my friend,
Mr. Bhupesh Gupta, to face the facts
as they are. Where is the vacuum? If
I want to create a vacuum in Danda-
karanya, he feels agitated. Why does
he feel agitated? Why? He has just
said that we have more than 50 per
cent. of the refugee population in
West Bengal still not rehabilitated. 1
accept this version. Money is there;
money has been round. When we can
spend eight crores only on relief,
won’t I like that money to be diverted
to rehabilitation? But, if there is no
land, I cannot create the land. If
there is no vacuum, I cannot create a
vacuum. So, we tried to create a

vacuum in that region called the
Dandakaranya, part of which belongs
to Andhra, part to Madhya Pradesh,
and part to Orissa. On the one hand,
he accuses me that the problem is
not being dealt with on a national
basis but when I go to the Chief Min-
isters of these States, when I want
iheir lands, when I want to spend
money on the development of that area
and have a sort of an integrated deve-
lopment, he laughs at us, he ridicules
us and says that if Hanuman would
have becn alive today, God knows
what would have been his feeling. I
tell him that our approach is a human
approach; we also wish that this pro-
blem is resolved. The approach of

his party is only political. His theme
is ...

(Interruptions.)

Now, listen to me. His theme is
that this problem should not be
resolved. We have tackled this pro-
blem very successfully in the Western
region. We will have more time and
more resources to concentrate on the
refugee problem in West Bengal,
Assam and Tripura. Sir, I spoke in
this very House not long ago about
the political approach to the problem.
This time last year they created
trouble in Betiah in Bihar. (Interrup-
tion.) Do not laugh. It is all right.
They created trouble for me in Betiah,
things were very bad, people were

starving, they were naked, they were
famine-stricken.

Suart BHUPESH GUPTA: I think
trouble follows him like the fire in
Hanuman’s tail. B

Mk. DEPUTY CHAIRMAN: Sit
down, don’t disturb him.

Surt MEHR CHAND KHANNA:
Usual slogans. We have heard them
enough. Elections were about to take
place in Bengal and things had to be
manipulated and manoeuvred. He talks
of the public sector and the private ,
sector. Let me talk of the human
sector, how you play about with
human feelings and sentiments and
how you exploit them.
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They created a situation for me in

Patna when everything was being
done for them. I can quote their
leaders going from camp to camp,

holding meetings and instigating peo-
ple, “Please do not go out of Bengal.
We will launch a resistance movement.
We will not allow a single person to
be taken out of the State of West
Bengal” In Bengal there are no
lands. So naturally this problem will
never be resolved. So they created a
sifuation for me in Betiah. 10,000
people marched out of Betiah and
came to Bengal. I was warned by the
State Government that things were
getting out of control. I said, “I
know it is a law and order problem;
you are the people to deal with it but
please see that nothing untoward
happens,” because it was the wish of
many people that at the Patna station
or in the Betiah camp there should be
lathi charge, there should be tear-gas-
sing and there should be what not.”
Trains were held up at the Patna sta-
tion. People were dragged out, the
normal passengers, so that my refugee
brethren, the innhocent brethren from
Beitah, could board the train and go
back to Calcutta. Sir, they did come.
1 allowed every one of them. I said,
“Let them go.” The elections were
over in March. In the beginning of
April who should come to me? All
leaders of the Opposition parties. My
friend was one of them.

Surt BHUPESH GUPTA: When did
I go to you?

Surt MEHR CHAND KHANNA:
Please sit down and hear me. They
said, “Time has passed. Things are
oad. Will you do something for us in
Betiah? They have been here now
too long. They are starving on the
streets of Howrah. They must be
taken back.”

Surt BHUPESH GUPTA: I did not
say that.

Surt MEHR CHAND KHANNA:
Just wait. I said, “No; Betiah is a
very bad place. I would like a dele-
gation of yours, my friends of the

Opposition parties, to go to Betiah. I | cent.
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will see that 1ill arrangements are
made for you. Go and see things for
yourselves and come and tell me what
is wrong with that camp.” Sir, they
came back and I must say to the
credit of one of them that he sent a
very nice letter thanking the Govern-
ment of Bihar for the courtesy extend-
ed to them and for being taken round
and shown round the place. I did not
move a single brick. All the 10,000
persous did go back and they have
stayed there since. After the elec-
tions were over, after the voting was
over, the national problem, which was
a very great human problem, or pos-
sibly a political problem, was at once
regsolved and everybody went back.

Now, Sir, he talks about the Seal-
dah station. No Minister, much less
me who has to stay in Calcutta, can
afford to see human misery and human
suffering because, on the one hand,
Sir, we are spending crores of rupees
and we are grudging no relief to these
unfortunate brethren; on the other 1
can never forget the fact that I hap-
pen to be one of them. They may
have come from east. I come from
west. But I know what human suffer-
ing is; I know what human misery
is. I know what it is to be torn away
from one’s roots, fifty years of my life
having been spent in Peshawar in
certain surroundings amongst certain
people. If you are-at once torn away
and taken to any other new surround-
ings, I know it is very difficult to
adjust oneself.

Sart BHUPESH GUPTA: But you
are not in Dandakaranya.

Surt MEHR CHAND KHANNA: It
is all right planting new saplings and
all that, but re-planting big trees is
very difficult; I know it. I have the
feeling; I have the sentiment; so I do
feel for all of them. My heart bleeds.

But what is, Sir, Sealdah station?
Now at Sealdah station, Sir, those
persons who possibly cannot even

claim that they are displaced persons,
they are squatting on Sealdah station.
I think their number is about 50 per
Some say that “we” have no
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migration certificates at all. Some
have deserted from within the State
of West Bengal itself, and they have
been. squatting there for nearly a year
now. They were squatting there even
before, Sir. A year back, about Nov-
ember or December, 1956, we cleared
the Sealdah station. Everyone of the
families that was there was taken
away. Some I took outside and some
I put in camps and I started feeding
them. And after the Sealdah station
was cleared, within two months of it,
the place has again been filled up,
and if I want to arrange a procession
and take them to the Writers’ Build-
ings, whom am I to draw upon? If I
want to take people to Wellington
Square, just opposite the residence of
the Chief Minister, where am I to go?
And if as a friend of his, that I hap-
pen to be, I happen to stay as his
guest in Bengal and if some demons-
tration has to take place outside my
house, when at short notice he cannot
get some friends from West Bengal
he has got to have my friends who
are at the Sealdah station. Thus, Sir,
they are paraded about.

Now, Sir, I would like to make him

his party to very seriously consider
though I place very great emphasis on
planned rehabilitation, because taking
these two or three thousand families
from the Sealdah station would mean
that those whom we are arranging to
remove from the camps and want
them to be rehabilitated in a planned
manner, their rehabilitation would
be stayed behind, and we
will be placing a premium more on
unplanned rehabilitation than on plan-
ned rehabilitation and also on creating
other problems. Actually it will be
opening the door to this, that you
come and sit down before my house,
sit and make demonstration, create a
little bit of fuss and then ask Mr.
Bhupesh Gupta to brief their case in
Parliament and speak in a sort of a
very emotional manner so that “we”
can be rehabilitated and even if “we”
have got a loan before, ‘“‘we” can get
a second dose of loan, because those

who are in Bengal itself or some of
them who have come away from
other colonies, they have lalready
received their loans; they have receiv- .
ed full rehabilitation assistance. Now
they come and squat outside Sealdah
station. So my offer to him would be
this. I am prepared to take up the
question of the clearance of the
Sealdah station with the State Gov-
ernment but I want him and his other
friends to give an assurance that
tomorrow if there is a fresh squatting
they will stand by me and see that the
Sealdah station is either kept clear or
if there is squatting again they will
come and stand in line with me and
see that those are removed. I *want
him to consider this seriously because
if by my clearing the Sealdah station
I am again going to invite the same
trouble tomorrow there is not much
sense in my making that offer today
and to me as the Rehabilitation Minis~
ter it makes very little difference if out

* of the three lakhs of persons whom I

" intents

have got on my hands ten thousand of
them are at Sealdah station and two
lakhs and ninety thousand of them
are in camps because, for me, to all
and purposes, if they are

an offer and this offer I want him and eligible displaced persons they have

: got to be taken care of.

So I would
very much like Mr. Bhupesh Gupta to
discuss this matter with his friends. I
am willing to discuss with him in
Delhi. I am willing to discuss with
him in Calcutta, but I want a cate-
gorical assurance from him and his
party, a public assurance, that if any
future squatting takes place, his party
will come and join with me and the
State Government and not again ask
me to take charge of them after six
months.

Surt B. B. SHARMA: May I know
if the new squatters come from East
Bengal and squat there?

Surt MEHR CHAND KHANNA: So
far as East Bengal is concerned, their
exodus is hardly any these days.

Surr  BHUPESH GUPTA: Is it a
fact that 60,000 people on the other

side are stranded and have been

N .
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awaiting the issue of migration cer-
tificates?

Surt MEHR CHAND KHANNA: It
is a fact that during the first six
months of the year 1857, when the
rate of exodus was about one thou-
sand with the great agitation that he
and his friends had been launching
about the issue of migration certificates
we took the decision in Darjeeling
about not giving any relief to any
future migrants. That was the recom-
mendation of the Darjeeling confer-
ence. The number has gone down to
500. Previously the number was one
thousand; now the number has gone
down to 500 because people in FEast
Pakistan now know that by coming to
India they are not going to get
Rs. 5,000 or possibly five acres of land
plus a housebuilding loan, plus a loan
for bullocks, plus a loan for mainte-
nance, and then having stayed here
they cannot possibly do what they
want to. Even the mental reserva-
tion is there that whenever “we” take
this loan, this is more a grant, and
there is no question of repayment. Sir,
you will be surprised to know that out
of the loan that we have advanced,
the recovery is not even 5 per cent.
Not even 5 per cent. I am talking of
the persons who have taken contribu~
tory loans, men who are well placed
in life, who want to have better types
of houses, who are Government ser-

vants, who are people belonging to
the middle-class. The position un-
fortunately is this now, “Heads we
win; tails you lose. Keep the door

open. Let everybody come into West
Bengal.” There is no vacuum in West
Bengal. You cannot rehabilitate them
in West Bengal, and if you cannot
rehabilitate them in West Bengal, we
will go on accusing the Government.
Of what? Of apathy, no sympathy; no
money. It is a cruel Government., It
is an inhuman Government. And if
I take them outside, “Oh, no. You can
never be taken out of Bengal” because
the moment a Bengali is taken out of
West Bengal, is taken to Danda-
karanya, his culture is destroyed, his

language is destroyed, he loses his
footing; his future is absolutely
doomed . . .

-

Sart BHUPESH GUPTA: I make a
submission to the Chair. He is not
saying what I said. This is not what
I said. I said, ‘Explore the possibi~
lities of West Bengal.”

Surr MEHR CHAND KHANNA: My
time is up. I will be finishing with
only one thing and that is this, 1 have
to see that the community life of my
unfortunate brother who comes from
East Pakistan is kept intact. For
the displaced persons that I take out
of West Bengal, I see that not only a
Bengali social worker is provided, but
I alsg see that a Bengali doctor is pro-
vided, I also see that a Bengali teacher
is provided. I also see that they do
not go in small numbers. I try and
keep their community life intact. But
Bengal has reached the saturation
point, two-thirds of Bengal has
already gone to Pakistan, thirty-two
lakhs of persons have come into Ben-
gal, the density of population is the
highest, the unemployment problem is
the acutest—it suits my friends. He
wants to turn it to his political adwan-
tage—but I do not. His policy is
political; mine is human. That is the
difference. The difference lies mainly
in this thing. Although he says all
that, his outlook is only political.
Mine is human. So, my problem
being human, I can assure you, and
through you, the last speaker, that my
resolve is that I shall try and see that

this problem is resolved before the
end of the Second Plan period.
Mr. DEPUTY CHAIRMAN: The

House stands adjourned till 11 a.nr
on Friday.

The House then adjourned
at two minutes past five of the
clock till eleven of the clock
on Fridav, the 7th March
1958.



